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in seven more items, vz, Sodium 1216 hrs.

Bichromate, While/Yellow Phos-
phorous, Potessium Chlorate; Angroa
Hair, Aniline/Amline oil; Beta
Nephthol angd Stamping Foil

The scheme for export houses has
been replaced by a new scheme which
18 broad.based and more export.orien-
ted The munimum qualifying export
performance for becoming an export
house has been raised from Rs 25
lakhg to Rs 50 lakhs in respect of cer.
tain specified products categorised as
select list of export produc’s or Rs 3
crores 1n respect of other products
for a manufacturer exporter in the
scale sector and for consortiumy of small
scale units applying for Export
House Certificaie the mmmum ex-
port performance will however be
lower at Rs 25 lakhs andi Rs 2 cro
res respectively The export houses
will continue to be under an oblhigation
to export products manufactured 1
the small geale sector to the extent of
5 per cent of their total exports or Rs
25 lakhs whichever s lower Along
with thig ebligation certain 1icentives
have also heen provided for thuse ex-
port houses who promofe exaparts of
products made in the small scale sec-
for

We have been constantly engged 1n
smplification and streaml ming of pro-
‘edures 1n order to ~it down delavs
n imports and alsn to minimise op-
rorfunities for malpractices The new
mport policv contains severa! further
neasures for simphficatiyn of procedu
e, particularly in the matter of spare
harts by actual users and exporters
mport of samples by expori-s and for
‘histribution of export nenefits The
itheme for the exemption of customs
luty on imporfs of raw matenals re-
quireq for export produciion has alsc
been put into operation with thus policy

The new import policy marks a
hold step 1n the hiberalisation of 1m-
ports and simplification of procedures
I is hoped that the enterpreneurs will
take ful] gdvantage of the faalbities
available in the import policy and con.
tuibute to the growth of industrial pro-
duction and increase in exports

DEMANDS FOR GRANTS—Contd
MiINISTRY oF LABOUR—CONTD

MR SPEAKER The House wiil
now take up further discussion and
voting on the Demands for Grants
under the control of the Ministry of
Labour as also further discussion on

the cut motions moved on th
e B8th
Aprl, 1976

Shri § M Banerjee ma
Y now con
tinue s speech

SHRI § M BANERJEE (Kanpu)
Sir, 1 would like to Fnow when the
Minister wall reply

MR SPEAKER At what t me

THE MINISTER OF LABOUR
(SHRI RAGHUNATHA REDDY) ¢
would take about 43 minutes I would
start at about 300 PM

SHRI S M BANERJEE Sir I was
mentioning about the condition of the
Textile Mills The lev-off retienth-
ments and closures are shll (ontinuirg
in the country in spite of the recon -
mendations of the Apex Bodv both a
the Nationdl level and at th Sta‘e level
and the assurance of the Go\einme
which was given *o us during the tin
when we were passing the B:l in this
House Sir, the Hon ble LMinister wn
tioned in this House that neg.v 24
lakhs of workers 1p various States
have been laid.off Today we aje
discussing the Demands for grants of
the Mimstry of Labour Nearly 12
textile mulls 1n the country are closed
<ince last six months to one vear I
would like to know from the hcn
Minister why a decasion has not been
taken so far by the Government to
either take over those mills or ask
the employees to restart the mll
Here, I should refer specially to two
millg in Kanpur—Laxm Ratan Cotton
Textile Mills and Atherton West
Cotton Mills—which are facing clo-
sure since last one year to 14 months..
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Nearly 8000 to 10000 workers are
facing starvation since last one year
and the Government took = firm deci-
sion at the instance of the Prime
Minister which was supported by the
Minister of Commerce and the Minis~
ter of Labour and all’ others. A
decision was taken to take over ihese
two mills. When I asked the Com.
merce Minister recently, he told me
that g Bill had to be introduced in
this House to enable Government to
take over these two textue mills in
Ksnpur under the National Textile
Corporation, The reason was that the
Schedule had to be amended. With
‘the Bill which we have passed, there
38 a Schedule which includes only 103
textile mills, and if the number has
‘to be increased, the Schedule has to
be amended. 1 would request the
con. Minister to kindly let me know
why this has not been considered.
Since a final decision has been taken
by the Government at thg request of
the State Government, at the request
of the Workers’ Organisation and at
the request of the Apex Body, both
at the nutional level and at the State
level, I would like to know when the
Bill 78 hkely to be introduced. Any
delay in this matter would mean fur-
ther starvation of 8000 to 10000 wor-
kers. I would request you to inform
this House, in consultation with the
Commerce Minister, of what has
happened to that Bill A Bill needs to
be brought before this House without
giving proper notice. The Bill which
is likely to be iniroduced 1s taking so
much time. I would also like to know
what has happened to the Kaveri
Spinning and Weaving Mill in Tamil
Nadu. This is also closed since the
last one year. We Kave been told
that sll the formalities have been
«completed and only the Central Gov-
ernment bhas to react. The DMK
government was not interested in
taking over this mill. Now that there
is no DMK government and there is
President’s rule in Temil Nadu, !
roquest thy Government of India to
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take over this mill and relieve the
missries of the 1300 workery there

Coming tp the other apex body
racommendations, it is surprising that
though these apex bodies were form-
ed to see that there is no confron-
tation between the workers and the
management, {ts recommendations
have not been implemented. We
were agsured that although the re-
commendutions will be recommenda-
tary in nature, they wil] be properly
looked into by the Government and
respected by the employers. I know
several cases where both sides in the
apex bodies—employers and em.
ployees—have unanimously recom-
mended certain things, but still they
have not been accepted. I am sure
Shrimau Roza Deshpande hasg in her
mind the recommendation of the apex
body in Maharashtra about which no
action has been taken, How 1s it
that the government does not react
and those closed units have not been
taken over?

Why should we remain in the apex
body when the recommendations
have no sanctity and when it has no
statutory powers? For the successful
implementation of the 20 point pro-
gramme the recommendations of the
apex bodies should be made manda-
fory. Otherwise, layoffs, closures and
retrenchment will continue. I would
like to know the total number of
workers who are still facing layoff,
closure and retrenchment

Another big  industry—Jaipur
Udyog cement factory m Sawa
Madhopur —is closed for many months
and the workers have not got their
salary. The minister gave a patient
hearing to the workers' representa-
tives. He must have recommended to
the State Government to take some
action. The question was one of giv-
ing money to the employers. T want
to know whether the money has been
paid or is being paid to the employers
and whether the government will see
that this money is property utilised
and not being squandered awsy again
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"su buildm¢ pelatial buuama or pur-

«<ltusing imported cars.

"':.'Kanpur_llm Udyog is unother unit

‘under 8hri Alok Jain who is the pro-
‘prietor of Jaipur Udyog cement fac.
tory in Sawai Madhopur. The State
"Labour Minister, Shrimati Bajpal and
“the State Government have recom.
mended that this should be taken over
by the government. But it has not
“been taken over. I would like to
“know what has happeneq to it.

Coming to the LIC agreement of
1074, it roused a big controversy in
‘this House and all members irres-
pective of their party affiliation criti-
cised the government's action in try-
ing to annul the agreement entered
‘Into between the LIC workers and
the management in 1974 and regis-
‘tered under the Industrial Disputes
Act. Clause 12 of the agreement says:

“Period of settlement:

(1) This settlement shall be
effective from 1Ist April 1973 and
shall be f6r a period of four years,
i.e. from 1st April, 1975 to 31gt

- March, 1877.

(2) The terms of this settiement
shall be subject to the approval of
the Board of the Corpouration cnd
the Central Government.

(3) This settlement disposes of all
the demands raised by ths work-
men for revision of terms and
conditions of their service.”

‘This was the agreement iz which
the hon, Labour Minister played a
‘very vital role. We have to congra-
tulate him for that. We had meuny
sleepless nights with us and uiti-
mately, this agreement was signed by
five organisations. These ~rganise-
tions are: Al India Insurance Em-
ployeey Association of which Shri
N, K. Bhatt i the President, All
India National Life Insurance Em-
vltmu ‘Pederation, AN India LIC
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Employees Federation, or which
fortunately, 1 am the President, All
India Life Insurance Emp!oyeel
Association and National Organd-
sation of Insurance - Workers. It
was signed by Shri R. B. Pradhan
on behalf of “he Corporation. Today,
he is the Chairman of the Corpora-
tion. This agreement was registered
under the Industrial Disputes Act.
I would like to know whether the
hon, Minister was consulted before
bringing forwsrd this legislation to
annul this perticular agreement and
if so, what was his opinion? When
1 asked a pointed question, whether
the insurance employee come within
the ambit of the Bonus Ordinance,
he was honest enough to say: That
they did not come within the ambit
of the Act. I would rojuest the hon.
Members not to be guided by political
affiliations. The agreement was a
bilateral agreement which was reach-
ed after i{wo months of strenuous
work. Now, is it proper to annul it
like this? Shouid the Parliament,
this august House, be utiliscd for an-
nuiling a particular agreement which
affects 40,000 insurance employees of
this country? Will this not be regard-
ed as misuse by the Government of
the parliamentary forum becuuse of
their majority? 1 am really indebted
to Shri Kulkarni, Shr; 3tephen and
Shri Sathe because they stood like one
man in opposing this legislation. The
question is whether this Parliament
shoulq be involved in a particular
case where rhey are no: concerned at
all? The agreement was not ratified
by the Parliament. Then, why should
this agreement be annulled by bring-
ing forward this Ordinance in a mis-
chievous manner? T weuid reovest
the hon. Labour Minister to advise
the Prime Minister and her Cabinet
colleagues to leave *he insurarce
employees. As the President of the
All India Life Insurance Employvees
Federation, I assure the hon. Minister
and his colleague Shri Pranab Kumar
Mukherjee, who has been assigned
thia job, my whole-hearted support in
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reaching an agreement which is ac.
ceptable to both sides. I am prepared
to sit at the negotiating table. Le¢ this
Bill not be passed. Nothing is going
to happen, otherwise, this will be
dangerous to insurance employees,

My hon, friend, Shri Kulkarm was
able to get 18 per cent for ONGC
employees even after the Emergency.
This means, that the Government 1
not rigid to lumt tnis bonus. After
all, the LIC haa been giving 15 per
cent. Is it not a fact that the business
of the LIC has gone up by ten times?
Is 1t not a fact that after the agree
ment, the busimess has gome up and
there 1s no agitation at ali’ What did
he say? He says tha: if there 1y any
dispute, we shall refer £ to the
Tribunal. Now, I would .ocg of the
hon. Minister not to annul this parti-
cular agreement If that 1s done, it
will not be the end of it, 1t will be
fallowed by the annulment of so many
agreements All the good agierments
which the wor'unen have been able to
achieve by struggle after struggle by
great persuasion, everything will be
washeq away, everything wil be an-
nulled It wil] be & sad asy when
this Parliament will be used to deprive
the workers of their legitimate dues,
which they achieved after struggle,
after negotiated set*lement. 1 am
giving this suggestion The jepresen-
tatives of the unions are in Delhi. I
have calleq all the offi;e-bearers to
Delhi. In the absence of the Finance
Minister, we are prepared tc sit with
Shri Mukherjee, because he 14 the
Minister in Charge. Ile can tolerate
a lot and so, he i3 a it man for nego-
tiations. He shou'd sit with us and
discuss all the malters; we should put
forward our point of view and let %‘he
Government's viewpoint be put by
him. In that case, I am sure this Bill
would not be necessary andq Parlia-
ment would be saved from passing «
legislation, which is dangeroug in
nature, and which every trade union
in this country has vigorously opposed,
be it INTUC, AITUC, CITU or HMS.
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1 will not meke any more mentior
about this agréement. I hope mj
words, my request, my appeal, to the
hon. Minister will not go in vain and
that it will be cotiveyed to the proper
quarter. 1 know that this Bill can be
passed very easily. I am sure they
will be able to do it. Within one hour
it could be done. With all our pro-
tests, with all our shouting, with all
our appeals, I know that it will be
pasgsed. What will be the net gain?
The net gain will be that 40000 in-
surance employees will be deprived of
an agreement, whicn was reached with
the goodwill »f the then Finance Mini«
ster, Shri Y B. Chavan, with the good.
will of Shri K Raghunatha Reddy
and also with the blessmg of the
Prime Minister. So, it will be a sad
day for this Parliament to be asked
to vote for a Bill which will deprive
the workers of their legiimate duea.

Then 1 come to the question of In-
terin reliet for working and non-
working journalists Since 1t fook at-
least two yearg to set up a wage
board for the working ond non-work-
ing journalists, now the time has come
when they want some rehief They
have demanded i.terim rehef of
Rs. 125, I believe [ would request
the hon. Minister thoy he shou'd ask
the wage boaid to puss orders for the
payment of mterim rebef to the
working and non-workmg journaliets,
because their wages have not been
revised for quite some time. So, they
deserve this 1nterim retief at the
earliest possible opportunity

Then 1 come t~ the condition of .he
textile workers in Xanpur, about 8008
in number m two toxtile mills, Laksh-
mi Rattan Mills and Atherlon West
Mills. They have consumed their part
of the provident fund It is high time
that from the employers’ contiibution
they should be paid another instalment
to keep their body and soui together
s0 that when the mills are taken over,
at least some workers will be alive
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and not dead. This is a request which
the hon. Mimster can concede and pass
on to the Provident Fund Coummis-
sioner to 3ee thar these workers are
given another instaiment of provident
fund from the contribution of the

¢mployers.

When we tulk of the provident
fund dues, I would like to know how
many employers have been convicted
io far, The hon. Deputy Minister, Shri
3algoving Verms, said that the arrears
1ave been reduced from Rs 22 crores
o Rg 13 crores. It is a very heakhy
agn But even Rc 13 crores of arrears
is not a small amount. And these
arrears are from whom? These arrears
are from employers who are still alive
and avalable in India. Why could
You not realise it from them? In the
same way as blackmcney wag un-
earthed, let there be raids on therr
houses and the money whien s col
lected from then houser, which is in
the No. 2 account, should te deposited
in the provident fund The fumous
Ram Ratan Gupta of Kanpur has not
paid, after independence, any govern-
ment revenue Non-payment of gov-
ernmert revenue 1 his capital, and he
1s still surviving 1 would lhike to
know whether his portion, the em-
player's partion, of the provident fund
has been paid or not, anq what will
happen to the ‘wo mills of Kanpur
whose employvers have made them into
a junk and have not paid sales-tav,
income-tax nor anything. I do
not want Government to pay
that amount but these ewmplo-
vers have got assets I can tell
vou honsestly tha. a man like Ram
Ratan Gupta, who savs that he has
no assets, is trying to start a factory
In Nepal, So, that money shculd be
collected and paid to the workers, 1€,
:::;mployer’s share of the provident

Thousands and lakhs of wor-
kers will observed May Day
n st May which is fast ap-
Proaching, I do not say that trade
Union rights are not there, but the
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rights are being takan away in certain
defence establishments 8o, I would
request the hon. Minister to kindly
tell us whether the presence of a
trade union in a defenca or any other
establishment is helpful or not. In-
stead of that, they have been asked to
hold durbars. Al] the non.combatent
and un-enrolled persons in the train-
ing centres, officers’ messes, G. T.
companies etc, have been told that
they cannot become members of any
union. The worthy Commandan: sits
like a King or a Nawab and holds his

durbar.

1z 783 & f5 A1, qw B Wy aw-
AT g E fr NI w
smant | g7 fog & sgA g frgaw
wif avs Al £ gm AW
This is not fair That age is gone now.

So, trade union rights have to be
guaranteed whether in defence or in sny
other Central Government underiak-

ing. That is necessary

With these words, 1 request him %o
throw some light on the points raised
by me and definitely teli us what has
happened to the takinz over of the
two textile mills in Kanpur because
the suffering of those workers has
reached a stage where there may be
even starvation deaths and suicides

SHRI RAJA KULKARNI {Bombay -
North-East): Taking ¢ compehensive
view of the situation during the last
one year, I wou'd pav a comphmen’
to the Labour Muuster for the best
effort that hs has put .n the task ct
¢ransforming industrial relations into
an mstrument of economic growth end

progress

So far, industrial relations were
measured in terms ¢f *heir utility or
dis-utility for industrial peace, but
during the last one year, peace out-
side industry has hrought peace inside
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industry , snd, therefors, indusirial
relatiap were more or less iranstormed
into ap instrument of highey produc-
tion and productivity, among other

These efforts, as I can see,

ing, géppling with and  cohirolling
the complexities of the employment
situation, wage policies and structu-
ral aspects of industcia} pelations,

8o far as the legislativy cfforts are
concerned, probably the present La-
bour Minister has brought a larger
number of legal measures in a period
of one year than any other previous
Minister,

We are awate of the number of
amendments to the number of Labour
Legislations tha’. have been brought
before the House. There is an
amendment to the Payment of Wages
Act and the Workmen's Compensation
Act raising the himit upto Rs. 1000
That is a work i the imverest of the
workers It not only gave a wider
coverage hut under the Workmen's
Compensation Aci, the benefits have
been enhanced We are also aware of
the legisiation on “Equa; Remunera-
tion Act” which has been passed by
thig House. The women workers from
plantation will send compliments to
the Labour Minsstry for passing this
legislation We are also aware of the
Minimum Wages Act, The bidi wor-
Kkers have sent greetings to the La-
bour Minstry for extending the Acl
to the bid: workers We are also aware
of the ameadment to the Mines Wel-
fare Act. Under this Act the Man-
ganese workers who were not cover-
etl are now covered under the Mincs
Weltare Act. We are also awate of
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Mm‘:‘tbﬂ Employees
Iosuranpe Hare wage
mﬁuhhnhdbn:hl’m.and
the Ast has heen extended to other
{ndustries, comercial shops,  estab-

hotels, restaurants. Now,
about 51 lakh workers are covered

under this Acs,

Similarly, thete is the Provident
Fand Act m-w, 73-74 lakh workers
have been covered undér thas Act
during the last one year. With

mentation of this Act is given to the
Labour Ministry. We have been as-
sured now of another legislation
called the “Deposit Lirked Insurance
Scheme”.

All these legislations by themselves
are no doubt in the interest of the
working class as a whole, In addition
to these amendments, there are two
amendments to the Industrial Dis-
pute Act. One s about the sales-
employees of ‘he Pharmaceutical in-
dustry and the other is about lay-offs
and retrenchment to which a refer-
ence has been made by other speak-
ers, 1 do agree that after the emer-
gency, there have been more lay-offs
and retrenchments. But after this
amendment to the Act last month,
there have been some kind of restric-
tiong which made it more costly fol
the employers to send the workers
on lay-offs; it has had some salutary
eftect though the problem hag not
been completely eliminated 1 would
lke the Government to find out
some remedy for complete elimina-
tion of lay-ofts and retrenchments
with the help of wome other statutory
nieasures,

We know that there is one legis'a-
tion which was s controversial one He
has broughi an amendment to the
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Banug Act, We hope, irrespective of
warits or demerits of the amend-
ments, Goverament'y commitment
that workers would not lose in their
earpings, whether by way of any link
with the productivity or not or with
profits stands. We want the Labour
Minister to reiterate this commit-
ment and see that workers would not
loge, Thedie are the varioug achieve-
ments of the Labour Ministry on the
legislative side.

80 far as the efforts on the imple-
mentation of the 20-point economic
programme are concerned, there have
been both statutory and non-statutory
stepg taken, Two Conferences have
been held, one in July and the other
in January, Apex bodies have been
appointed. There were some meet-
ings of the national apex body. In
fiva or six industries, they have ap-
pointed industrial apex bodies. Some
work is being done We have been
demanding an apex body for the Pet-
roleum Ministry, 1 do not know why
the Labour Ministry hag failed to
have an industrial apex body for the
Petroleum Ministry in spite of the
demand made by all the unions in
the industry.

Apart from these apex bodies and
the non-statutory steps tgken by the
Labour Ministry the four issues
which have been discussed on the
implementation of the 20-point eco-
nomic programme are very relavant

Recently, this House hag passed the
Apprentices Amendment Act of 1951,
bringing in more industries under fit,
increasing the number of industries
from 201 to 218, Fifteen more indus-
tries have been brought under this
Act. Also, more trades have been
brought under the Act, They have
raised the number of trades from 60
to 108, This is a very good measure
It hag not only given a wider cover-
age, but at the same time, the stipends
to be given to the apprentices of va-
riouy categories have been raised
within a range of Rs. 130 to Rs 280
This {3 p statutory action which has
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been taken. It is no doubt commen-
dable,

With respect to the question of
bended labour, the work that has
been done i3 no goubt commendable,
But the work that yemaing to be done
is s0 vast that we would like the la-
bour Ministry to put in more efforts
on implementing it. This House has
recently passad a meamure for the
abolition of the bonded labour sys-
tem. But, at the same time, there is
no clear and specific information as
to how many people have been Iibe-
rated and what are the rehabilitation
measures that have been taken. A
number of State Governments have
said that they do not have the bond-
ed labour system, And yet there is a
huge ruler-labour gystem with heavy
debt burden, After all, this is a kind
of agricultural debt.bonded labour.
No definmtion is given Many State
Governments have not understood
what exactly is the bonded
labour system. Even in respect of Ma-
harashtra, the Maharashtra Govern-
ment hag informed the Central Labour
Ministry that this system does not ex-
ist, But there 18 a ruler-labour sys-
tem, It is pothing else but bonded
labour. It is not distinet from bonded
labour Thousands and thousands of
labourers are working under that sys-
tem in various gdistricts of Maharash-
tra. I have heard similar stories from,
West Bengal, The State Government
say that there is no bonded labour
system But the bonded labour sys-
tem jn agriculture is there An mnves-
tigation must be made into it and re-
lief must be given, I am told, 27,000
Jabourers have been hberated in Kear-
nataka. In Tamil Nadu, I am told,
about 3,500 have been liberated, What
about other States? Even in these
States, there are go many other types
of bonded labour systems which have
not been investigated, It should be
done.

As regards the minimum wages of
agricultural labour, though the bulk of
agricultural labour comes under the
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State Governments, yet it is the duty
of the Central Government also to see
that after amending the Minimum Wa-
gey Act, bringing the question of revi-
sion of wages from five-year to two-
year period, three-year perjod....,
proper implementation is made.

SHRI B. V. NAIK (Kanara); How
do you intend to enforce the Minimum
Wages Act unless you enforce unioni-
sation of agricultural workers?

SHRI RAJA KULKARNI: It is a
Concurrent Subject, If the Labour
Ministry could control the minimum
wages in other industries, it is not im-
possible for them to implement the
Minimum Wages Act in the agricul-
tural fleld also. There is a lot of work
that needs to be done on the Minimum
Wages Act go far as agricultural, rural
areas are concerned.

So far ag labour participation in in-
dustries is concerned, it has been said
that, in 47 public sector units, the
scheme has come up, But the correct
assessment and evaluation, with the
basic idea that the workers are part-
ners, needg to be done.

MR, SPEAKER: Please conclude.

SHRI RAJA KULKARNI: Imple-
mentation of economic programme
being important, I have to make this
point....

MR SPEAKER: Then you will bar
your other colleagues,

SHRI RAJA KULKARNI; I am not
going 1nto the details

MR. SPEAKER: The Minister hasg to
speak at 3.00 p.m., and I have a list of
eleven Members from the Congress
Party who want to participate in the
debate.

SHRI RAJA KULKARNI: I would
request the Labour Ministry to take a
correct view of the working of the
scheme in the 47 units where the la-
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bour partivipation scheme has come
up. It has, no doubt, given a geod
effect by way of higher production,
but even with higher production, we
have seen that many of these units
have gone from profit into loss, It has
created a danger to the working of the
scheme. I am particularly referring to
fertiliser industry, and I would like to
know the reasons why, with all co-
operation and successfu] implementa-
tion of labour participation scheme.
the fertiliser industry has gone into
losses, .

Now I come to the employment ger-
vice. We know that they have got
Employment Exchanges. But it is not
a satisfactory service, They are oaly
taking on record the job-seekers. Their
number hag gone up, I am not going
into the details of it, but in view of the
present situation, there is a necessity
to have a Committee tc enlarge the
functioning and scope ef the employ-
ment service and to make it more
effective than at present. Whereas the
Employment Exchanges are only regis-
tering the namesg of job-seekers and
are trying to find placements for those
people; it is necessary that they do
something more than this. The Plann-
ing Commission have annouaced 52
new projects anrd 29 expansions of ex-
isting projects in the Fifth Five-Year
Plan, The employment service should
be made a watch-dog to translate all
4shese new projects anc exparsious in
term of new employment and to en-
sure that in each year of the Fifth
Plan, the empioyment level i1s man-
tained and to look into the reasons for
the delay, it there is delay. Such new
functions should also be undertaken
by it. It should serve as a watch-dog
so far as the potentials employment 13
concerned—the potential employment
Iinked up with the sanctioning of
new projects. The Committee ghould
also find out why the two special em-
ployment programmes—the half-a-
million projeet/plan for special em-
ployment of 1973-74 and the pro-
gramme for the educated unemployed
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of 1914-15--have failed. 1 would like
the Ministry to undetske this pro-
gramme and satisfy this House.

BHRI THA KIRUTTINAN (Siva-
ganja); Mr, Speaker, Sir, I am very
glad that I have the opportunity to
take part in the discussion on the De-
mands for Grants in respect of the
Ministry of Labour, I am very happy,
we have got a very good Labour Mi-
nister, but I do not know whether he
is able to take all the steps necessary
to improve ihe labour situation in this
country at this critical moment,

The Industrial Policy Resolution of
1856 clearly mentions that jn the pro-
cess of rapid industrial development,
labour assumes a vital role to help
establish a socialistic pattern of socie-
ty. The main problem facing the
working class are of getting adequate
wages, essential commodities at prices
they can afford, some sort of shelter
and cloth. The Government's mini-
mum needs programme has hardly
reached the working class. The vast
majority of labourers are unable to
make both ends meet,

The Government has dithered end-
lessly on the question of evolving a
national wage policy or an iniegiated
wages incomes-prices policy.

In the Labour Ministers' conference,
some time back, 5t was suggested that
steps should be taken to enforce the
minimum wages in the dilferent in-
dustries It wag also suggested that
non-implementation of minimum wa-
ges should be declared as a cognizable
offence and the offenders should be
arrested. Iowever, it had been ag-
rced at the Conference that more ucter-
rent punishment should be given to
the offenders and that the Act should
be amendeq suitably. Nevessary chan-
ges should have been made in the (;eﬂ-
tral  legislation by this time.
The Industrial Dispute Act had be-
come outdsted and it should be com-
Dletely overhauled.

CHAITRA 25, 1808 (SAKA)
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It has been claimed that the Emer-
gency has brought discipline among
labourers and the production has been
increased Yeas, it i8 5 fact, but the la-
bourers are forced to work and they
are foreéd not to take part in the trade
unjon activities,. The trade union
rights have been completely taken
away from the labour. But, Sir, I
want to impress ' upon the Minister
that motivations for work should not
be imposed from outside but it should
come from within. A contended
labour foree ig an asset to the deve-
lopment of industries.

You have taken away the permitied
bonus. Some time back, this Parlia-
ment passed an Act to fix the mini-
mum bonus at 8.33 per cent. But the
same Act was adversely amended by
the same Parliament some time sago.
Bonus was Bccepted by this Govern-
ment as a deferred wage, but the
same Government, the present Gov-
ernment, has reversed the conception
nf bonus and this Government says
that bonus is not a deferred wage,
but it is connected with production
and productivity.

12.59 hrs.

[Mr DE/PUTY-SPFAKER 1y the Chair}

But what about the owners of in-
dustries? What about their layv.cffs,
1etienchments and closures” Do you
know, how much have they reduced
in the dearness allowance of the wer-
kers now-a-davs® Not only that, a
number of compgnics have Lo held
guiity for failure to deposit (i pro-
videint fund momes and alw for
mishandling the amount due to em-
ployees. Every year n~ar'y twa lakh
emplovees come under the purview of
the scheme. The total number of
employees covered by the scheme in
the year 1973-74 was 61 lakhs and it
was 756 lakhs in the year 1975-76.
The gross contribution to the fund
was expected to reach Rs 588 crores
in 1975-76 from Rs 514 crore In
1974-78, whereas the average refunds
amount to Rs. 100—125 crores. The
arrears in default in payment by the
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[Shr: The Kiruttines)

employers onp an average over a
period of five years Is Re 1018
crores. Naturally, such a situsfion
calls for stringent regulation and con-

adminis-

trol over the and
ttation of them‘m
13 hrs.
It the administration of the P.)Y.

to protect and regulate the rights and
working conditions of industrial
workers and other employees. In fact
several clauses of the legislative
measures, such as Payment of Wages
Act, Industrial Disputes Act, Gratwity
Act ete, have little relevance to the
present-duy conditions

One of the powints in the 20-point
programme announced by the Prime
Minister relates to labour participa-
pation in the management of indus.
tries in the Indian economy. It is
time that this will add a new dimen-
sion to the concept of industrial
relations So, with a view to ensure
increagsed productivity through grea-
ter mutual understanding, labour's
participation In management has to
be increasingly emphasized

Regarding the Apprenticeship Act,
once our Prime Minister said in the
State Labour Ministers’ Conference
that the Apprenticeship Act had not
been implemented vigorously It had
not been given a trial Utilisation of
apprenticeship opportunities or filling
such vacancies has not been umiform
in all the States Creation of skilied
man-power has lagged behind the
lmits of possibilities. 8o, the more
jmportant point is: what is to be done
with the trained man-power if it

Min, of Labour M6
conniot Be foudd Jobst What is even
more lnporéait 1 that thete is a pew
sense of ‘utguicy sdd a Wilk do gt
things done. With regard to this, the
bagic problemy reiates neither the
number of apprestices nor to the
value of Wwlr stipends 'ﬂ:gaeﬂldll
isvae iz thit they °should be given
permanent jobs on succeasful

g
o
)
|
£
H
3
&

2i%
I
o
%E
i

on a temporsry basis. This unor.
ganized labour is, by and lerge,
engaged as contract labour, construc-
tion workers, casual labourers, hand-
Joom and powerloom workers, bidi

and commercia}
sweepers, workers in tanneries, tribal
labour and labour in other forms.

According to the estimates made by
the National Labour Commission, the
total number of non-agricultural
wage-earners was about 24 million
Out of this, about 14 million werkers
are engaged in the orgamzed secto:
The unorganised sector has been pro-
viding employment to about 10 mil-
lion workers.

It 1s regrettable that the govern-
ment hes paid inadequate attention
to thes: workers. They constitute a
sizeable number of our working popu.
lation and they produce goods and
render valuable services to the nation
Even in the organised sector, a va-t
number of the total labour force has
to be left out of the purview of
labour legislation, because some of
the esteblishments employ fewer
workers then the minimum covered
by the law. To’ Yedress legitimate
grievances and to' secure proper
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abour policies and programmes.

Even the Fourth Five Year Plan,
although it mentions in its approech
that “a mmjor objective of plan is to

[

able to give the dpeired directions to
absorb the working force. But tius
plan approach lacks policy messures
when the plan document further
declares that “job opportunities will
increase as the development pro-
gramume visualised in the plan get im-
plemented.” The result is that it has
not been possible to absorb the man-
power available in the country.

The ESI scheme has not been im-
plemented as expected I know the
State Governments wure responsible
for this. Some States have done well
but some have mserbaly faled While
funds are allotted for the purpose,
the Centre does not provide adequate
funds to the successful State Govern-
ments under the theory of developed
and backward state Tamil Nadu is
one of the States which have imple-
mented this ESI scheme success-
fully But it has been refused more
funds. The reason is néthing but that
the schame has been implemented
successltully.
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w5 = ) oy e § fuw =
w& M I g ,
© ww gmen & fond on waw awr
w1w WA wogdd wY 2w, Al
A feala sfvr grar & feqfer # g
wrar | gy fEadt oime feafa &
o WY § §F TMA FIAT-A@AT ¥ 0
o for g A A I wwArdy #
qrx % foedt 1 o7 oY 54T WAL
du § oY 7y ¥ wo e @ o wl
iz o1 o @ T d ) WY @
Suy oy s wg |37 #¢f off & 1 wwx
1 Tar WE e omar Y o g
« grar gt g wrn @ wife e
T ¥ waonEs Wi gy § W fe
T HAgT FX § 1| A warw ¥ fadr
ryfa ¥ faeg o dor v § formit
e Wit a§ S SEet feafa ¥ g
i wite g farks vy Wt o oy gl
¥ &1 e g ¥ gee Wi
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qrerr i St & gere- fvd S
oo o et} oy ot fe it e
arr tewy e ¥ ol gt o wy
arfr § o qw o swrer wowr § fis dur
™R 1 R AT ok Qo forew
& ek oy 2w i o fivgite wr
wod TR Qw41

U wRee, ¥R mnow wr -
gy ool war waT s T,
Yeorwee ity g fe wom
&t qhefedt ¥ feedy ool g€ &
T wiw gl vl 24 fawer =
wrrwt dur et ar Hiww v vl
‘98 fufwa za wan dwr gwr &)
at wrey dur Ex o ohefedY & el
z€ § v o ofiefed) § w47 &
€ 31wt feadt zdqw feafir &,
TET ST o ¥ | v 2 f
gt o 16 Aiv wifend & smg
arft §1 %7 16 wrefwdi ® amw o
&y grar wifie a &fiesr wrazn foafir
b oy agh v Adl )1 T B8 w=3
/o (e vd § 1 T WSD FIH R
ot SNy ¢ W ol omE 9
LW EH IWHT &, TUA T (et
& il vy wedt AWl fowdr &
Riv @y gt e o | T [T
& wa S weE qawng ey )
e (evd¥e & ag four et & [
TRTC A §. (e it sem
& =T v wire faur o @ Rlwa
T & g AN H B | T hAeETE
1600%4T 1800 ¥9% femfr 2 z2ooo0®
W ot e ereg QYA 81 Afen
WE T WO WA ETIECAE & am
& otd § R g foamar &
¥ 3000 W FAwmy gl wgt o7
W& ¢ A 2 ot amat Y Y T £
sy it wfey sdew § gaTc
o omw & o Aoy Wi et sy
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v {1 g v § o fe gy we
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P & gz v W f ) Wil
am:mﬁuefwﬂmmqnﬁfm
witrsT ¥ sy oY fra® wis fyady
gz g€ § ufe afyy fowr wi fgurr
qaTr S 7 v el grw aferd
T wrest s § 1 gadt e feafa
&) g & ard § fame v
g wifgy a1 3 e T 8 1 S
et froge wif §, og ¥ o
wr § 6 w16 H§iE wifm o
fumg feifen safemd agr wrar @
Y ORE @ ofr &) oAy fgfy §
w1 xS o

S A 3T AT Y Fhaw v s
¢ adwd upgfen §dify 71 W%
Tadiw $i99 a7 73 § ww A B
7Y 77 704 e +¥ 31 Yy -
W grAi %, 4@ Fwr 78 i
fa § 9y am a0 79 wa fn s=ig
ugHT ST R F 5 fud S wTR W
& afem =0 2t & ydt v 3
H®ife Tvw TIFT O WA F)
& fpdl a0 T WA AT K W HAY
g1 F wuF & ek Ty gAeA™ g Ul
aft A @it A wale & wT R
IAHY W34 717 A o3 A e
IAFT Y WAHr WrEAy

FyA= < wAW 7 w7 47 O
Wt wErAt § w19 w3 O wagld &
fag ow wifiwifva dodax  @w
ot wifgg 1 wrw feafr oz & s
W AR AT RS-
gz My argee sty i § wiw
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v 3.8 wagdi ¥ fay gerawa
Py wow onk s @ § A
v .t e w{i 35 AW w0 WD
W N QI A T IO AT Y
aff s or o §) frarcag ar b
& T F I owey & waghi ¥
TR & fwg ¥ fag wwrr #aTy
I fRY ear-gre e Y & ot
apweqr vy wnfy ¥ fag ow wrhw e
o € ST ) wTw o uF fY 69
T AHT iR T T-ur
fefawex &) wir § fr %7€ Srg e ft
grar T ¥

IS BRI § 6 A qAZT
T W@ § W g i § 2 Ay
HIFR vTH & § | 39 TR F fomr
¥ 8 MI® HIF AT 7 FH HIA § 0
faad gsdy WAl § Fwwt @TAT ¥
T FF A wagd & Ry eew
72,000 H a9 WEF | WAL T
YEACC B I FAAT g0 AL 6 A
IG5 P ¢ T e & forg 7 wid
{aw¥ Ari W we 10

ot 5 feor om gfiat uw 8 0F
4T a e q3r § d0 T wgn £ f
Fla T FATT L IUT 1A A| T TG
i ot 7 fgmmn g [ wad a7 @W
Y AT AT ET AT 1 FAR QWA TN
AT A FET wure {Aar wiAr
7eg ug & fr A masrsawa ¥ ugd FuT
Fi TI% WTEe 45 T oAt w9 W
wrsl B3 qEH 65 ®T § 1 WR
20 TIT TN &7 WY AT Ar 4y Fg
R O AE qTH A & |
FT ®E H-HTCAN T AGT Y
2 hma@gﬁiuﬁrﬁmﬁﬁ
T ¥ g ¥ fag fwarie {1
u% WY w1 ¥w dgy fwar & Iau d ot
¥aw 75 4% fay o 1 Fo g @
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for arferaidie ¥ o7 uz /94T Fo GFA
frut &, ¥9 & *w T 8 a1 THEST
faar s

gAY R F a8 gafma
fefiam 3 i d9Pa< &5 5 "3 v
e | 339 & & 3 F0F wUr
grofud A1F & niraT & | Fraar anfagi
S yg e fwur g 5 3 g uma 539
T HAZI & fqg 7T Tam & feg
TREST FAT | W EiF 4T FUE WY
1 o1 fewma & faar s, @ wfy gy
Fi HHF T & ST 9= qTE ST
SR | AT gAE ¢ fE ¥ ¥ @l
T FT S YETE & I4E wEa H
am & ey v@es faw @@
My fad @ & TGS FAF FA AV
qifgariiz 7 q¥a 3< faar 8 far oF Ty
T U AT §FA &, IHY FH HA FU
W FE Ay g A8 &) Sy AR H
ThE qoT Fg1 =i faAs 7 gwd
ar ¥ IAF A=AT TR

AT &< § W@rey & art § A 3
FT AT GFT § &8 TET Ar 3iF AT
9 9T HFT KB A Fifegis &
%3 4@ "7ieF ¥ Iv & wifawi
&1 ug forar wdY gifv o fv 9w &
Hag< (Fe o ¥ ®a & v o ¥
I & FHI]TE & aqgeqr g | ofa
TS @ R HITH T LF4aTT
F< feur wr & AvuF AT A0 g, FW
F fawr ® TRl G Fur g AR UF
TUR W @GN E | AT uE g
g S qe 3 ar At s A
feetadia «@n a1 A fwe dsim
gifeed g a0 96 WS HiTe-32T
BT | S W g g AT
Weed Wgl G TAT ]| I FAg
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YIHE TEL T G § | AV I ATARY
g1 ufaqs ofse wedft § S| W
weliHe w1 ¥ a8 faewr aff Far @
g1V o ZEIT TR AT AL
e 2 36 ¥ faaee and AR
I ¥ faq garw g0 D90 W w1
N fp qugdl A v wfEws 3
T |T IE AR g By s\
Fifge

uF FY Ar3T § M G A7 04T

g uw diag & fo afadz w2 @
qeT fraToa § WS STt AT A g

At & S A AR T T4 By AR
arﬁ:t{ | OF a1 & & F37 F4TH0 F9
i 3E M fear § ag ug & 2z afsy
wiefrde ot 1 wage  FIR A
Sy < FoAr @3 F 3T {541 |
JH F HIA & TR AT I4 & A T4
§ 53 f5 T3z ;i diefeie
A\ 5T YHA HFa g S H I i fwad
Ffems a3 1 Ta wg gAA g
@z Ffrala wiefere & wfasa #y
a2 FAT 5T

T < UF Gial &7 984 & F<fRarory
FT 1968 & mar< ¢ Sr Afk-
fexand gur ar gegwaT F vy
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FT A AARACE I H WS a AL
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B W °d g Fiar Jifgy ST owa AT
ZUT

SHRI P. M. MEHTA (Bhavnagar):
Mr. Deputy Speaker, Sir, this Minis-
try headed by hon. Raghunatha Red-

dy has totally and miserably failed to
protect the interests of the working

-
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. 8ir, leaving aside
promoting and fyr-
of the wopk-
and touch upon
matters of wr-
In thig regard I will
ces. The first ex-
cite iy sbhout the
was im-
June, 1975. Thera-
, an Ordinance,
, Was  pro-
It was regularised by
an Amendment Bill is gubssquemtly
brought here. The amended Act des-
the hard-esrned concept of
bonus. The reduction of the quan-
tum of bonus is not as objectionable
as the fact that it destroyed the hard-
earned concept of bonus, As the
Houwwe 'is aware, the quantum has
been yeduced from 8.33 per cent to 4
per cent. Previously the workers of
a losing concern or industry were
entitled to a bonus whereag under
this new Act they are deprived of it.
Not only that. The formula given in
the Act of available surplus will dep-
rive most of the workerg in the com-
ing yeéars from the present year on-
wards of bonus. They will pot get
bonus at all. This retrograde step
has been brought forward unfortu-

nately by this Labour Minister.

This concept of bonus was won by
long struggles and sacrifices on the
part of the working class of this coun-
try. It was not got overnight, nor
was it given as g matter of grace. It
Wag Not an ex-gratia payment It was
earned as a result of the struggles
and sacrifices of the working class.
The Textile Labour Association of
Ahmedabad with its scientific, correct
and righteous approach to labour pro-
blems entered into a bonus pact 20
years ago. According to that pact,
workers of a losing concern or textile
will would also get g bonus on the
set-off-set on principle ao the rat2 of
4 per cent, This trade union is more
than a federation and is working on
the Gandhinm principle of trade
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unionism. This Assacistion got
pact 20 years ago. H was a volun-

workers under—whith 4 peér ceént
boriug wag agieed upom on the pet-off-

Zones of the country. Ultimately this
concept to give bonus 10 werker: of
a losing comcern was also upheld by
varioug courts including the Supreme
Court. It wag brought before Parlis.
ment as on g legislation, snd it was
passed. Thus the concept of bonui
emerged and it created a good deal of
industrial peace,

Now all of a sudden, one day at a
stroke of the pen this whole concept
of bonug hay beep destroyed by the
authorities. Now they have given a
formula of ‘available surplus’. I am
afraid the workers will hencefarth
never get bonus according to the
available surplus formula. Thus they
have faileg to protect the interests of
the workers.

I will give other examples, Take
the annulling of a bilateral agree-
ment by bringing here a Bill.

MR. DEPUTY-SPEAKER:
Ramavatgr Shastri
with this

SHRI P. M, MEHTA; The Life In-
surance Corporation (Modification of
Settlement) Bill 1876 was introduced
on 1st April, the April Fools day.
That Bill not only pullifies the bene-
fits which have accrued through bila-
teral agreement but also causes great
injury to the peaceful and constitu-
tional approach in trade union acti-
vity. This agreement wag reached
after protracted correspondence and
dialogue and ultimately the hon.
Labour Minister Shri Raghunatha
Reddy and the then Finance Minister
Shri Y, B. Chavan intervened and
helped them to come an amicable set-

Shri
must be happy
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fShri P. M, Mehta)

tlement. Unfortunstely the same Ia-
beur Minister Shri Raghunatha
Reddy is now compelled to coms with
a Bili to annul the bilateral agree-
ment. That amounts to a nagation of
the samctity of bilateral agreements
and commitments. Therefore I say
thst this ministry headed by Shri
Raghunatha Reddy has failed to pro-
tect the interest of the workers.

There is the most important and
urgent matter of retrenchment and
lay off in the country. I begin with
my home town.” Two factorfes,
namely, Polysteel and Bhavanagar
Vegetable Products have been closed
down throwing off nearly 5000 work-
erg and nearly 25000 persons have
been' affected adversely, besides the
impact on the general economy of a
medium-sized city like Bhavanagar.
The state government demanded the
appointment of an investigation com-
mittee for taking over the Bhavnagar
Vegetable Products

MR. DEPUTY-SPEAKER. You
have mentioned the problem; you
may write the details to the hon.
Minister, Your time is over,

SHRI P. M. MEHTA: Kindly allow
me to say a few words about this be-
cause the State Government Lime and
again wrote to the various ministries
of the Government of India bui none
of them paid any heed to that request.
Their bonafides are doubtful; they
do not want to take over the closed
units. I mentioned about the Bhav-
nagar Vegetable Products. Similarly,
with regard to Priyalakshmi Mills in
Baroda and Subalakshmi Mills at
Khambat they asked the government
to appoint an investigation Act but
no action has been taken by the cen-
tran government and the_workers are
passing through wuntcld  misery.
Therefore, 1 request the hon. Minis-
ter to discusz thig problem about
closed mills and factories in Gujaret
and other states with the concerned

AMRIL 14, 19%
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ministries and find out some selution
to restary thy closed unity,

MR, DEPUTY-SPEAKER. Your
time 1y over,

SHRI P. M. MEHTA; My time i
over?

MR, DEPUTY-SPEAKER: You had
eight minutes but you had, 1 think,
taken about 11 minutes.

SHRI P, M. MEHTA: I have only
one small point ¢o make. As the
House is aware, the Government is
freezing the wages in a way........
(Interruptions). Dearness allowance
is part of the wage.

Now, I would like to draw the at-
tention of the hon. Minister 10 the
fact that again an upward trend in
various commodities has started.

MR. DEPUTY-SPEAKER: Now you
have started referring to this point.
Mr. Ramavatar Shastri would have

mentioned this point. Now, please
conelude.
SHRI P, M. MEHTA. Theicfore,

Sir, 1 way that now the upward tiend
has started and the hon’ble Minister
should also deal with this pioblem
with the concerned Ministry,

s wReATq fag.dw? (76m3):
Fyreyer &1, H w1 qf q@a ¥ W Q|
¥ wgsd adr g B oy eqarr ¥ fae
fafee & AR 0 swd L A1 AFE
& 7t wwwr § fe womweAe o
# qaT ¥ AT HEQT AT WA A
fir Segia st four &, W1 foer &
ey & waidl oY ager FUTET HATTRATE T
g aganaft v e o fie 3R
A& ¥ g g B srvar Y A feaegi
tu feafy 3 wowre o U sgda
fieat 1 & wid 3§ wiw wear f T
§ frwgamidy ot WY fiear o
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qrardy fwut e § ur g e
ne #r N A qF awr B vww
wall, & qv Wy wog & W g ool
TLVW Xt B I, X W & o T
€1 wre wr Ssfomr W ol o
W e T 3 gy ¥ f afieets
€, o aww # Nuly oFoady Tgh
wat § o wid o et o gaTcr
N & wna wfew AL
¥ v emw Gt o awbm W A
w0 vt e vy ww § e v
T e 2R @ W T
Wkegr el T i gw
q AT ¥ f6Y 31 59 T fedl Y E
WA i G A weew o g
% R fvwr & )

& argar & fa o 31w feamr
K W IT X WY (NI, B
wvar ofefed frad v & TEew &
Neocfefif 3. %5 6, 7T T
fw o gevelawma & ot fe-mmrew ¢
T il FFEIV § WHF & HHF T
T W ATH W WETY F HEm T
Hagi @ ) ®TiE+ 739 77 WEWi
QT oaTC ¥ feIws W oy w2
B ¥ 87 TWE XNidTH &
WECE 1 Ug s Wl Fimt W
S & (W N~ T A R
fawar & WTH & ST STRT YE B
wEw § WCAA ¥ 31T et wifgT
3 far queddi A1 W4 & 1 ¥
MW % § s faadia sifwrd dic
i WY SyrEr Hfi & T W aX )

G A i ¥ WA N W EY
ot i Ty ¥ W guR vl Fam &
wir & Qi Wy v § v v o
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wwar & i fie g go & frery 3O
g 0% § Y ¥ A W OF
fredwr ) o gk go al fown
iiuh«rt,nitq\ﬁmﬂ;m*#i
fom ¥ SR 1 e v @
@ Wi 1 Wi iumveifwf‘ﬁi
s vt f g0 wiw it w¢ WY
fie g T %7 A X TV, q¢ wrr At
§ 1 &Y g e o wfv aRiT
3 ¥ feem wg wars w0 2T §
yATwATE AT @ wrare ug §

From each one aceording to his

capacity and to each one according
to his labour.

g ow g, Tt 9% o wher
ﬁ#“g’(mﬁﬁtﬁﬁ%ﬁﬁ
Ty & qrfaw Tv w1 FXF G 9T
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he was snubbed. Lenin did Welieve
In many great things He beheved n
equafity for both men and women Our
great Gandhi and Pandit Jawahar-
lal Nehru believed m it. These great
men have Bberated women to a great
extent and helped in the economie
and political emancipation of women
They command our great respect and
gratitude for this

The Minister during this session
had brought forward two legislations,
one was ebOWt equal wages for equal
work and the other was about bid:
workers legislation which would al-
50, {0 some extent, help the women
asg he had explained in hig reply 1
request the Munster that the legisla-
tion on equal wages for equal work
should not merely be on the statute
book, but it should be implemented
The effortg of the Muster will be
successful only when he implements
it in night earnest There are cer-
tain legislationg which are on the
statute book but are not being imple-
mented. Certain procedures have to
be evolved for getung it implement-
ed There are certain areas where
women do more work than men, hke
plantation. Certan fine jobs in egri-
culture are done by women. Even
some Jower Jobg are done by women
but these are not recognmsed. Men
are supposed to do hard wotk Under
these circumstances, how will you
implement thns act?
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{Shrimati 7. Lakshmikanthamma)

The World hag eslsbrated Interna-
tional Womepn Year only last year.
Thizg wag the oulcome of 30 many in-
ternational conventions. In the Ge-
meva Conference, it was decided that
. ‘womén' should be treated as egual ci-
tizvens along with men. It wag pro-
claimed in this International Conven-
tion that sgquul wages for equal work
would go 2 long way in enhanc-
ing the status of women,

There are & large number of vo-
lumen which the Labour Ministry has
brought out on the status of women
in industry wherein many details
have been given, So, I do not doubt
the sincerity of the Ministry, as far
ag the implementation of statutes is
concerned. But, so far as equal! wage
for equal work i3 concerned, that
part of the legislation seems to have
been forgotten. 8o, I would request
the hon. Minister to clarify the vari-
ous measures they are taking towards
the implementation of the statute and
whether any progress has been
achieved and whether any fruits have
accrued to women labour us a result
of it

Then 1 come to the bidi workers.
A large number of women are em-
ployed in the bidi industry. Merely
because they are women, they get
less wages. The health of the bidi
workers is affected because of the
nicotine which they inhale. I want
to know what measures have been
taken to alleviate their suffering and
whether any family benefit will be
given to the affected peopie

Another big problem for women
workers i3 looking after their chil-
dren. In some cuses the children are
put under drug so that the women
can go and work in the industry. In
all socialist countries several mea-
sures have been taken for the wel-
fare of children of women who are
working in industry or agriculture.
What have we dong in the matter of
providing creches? What measures
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are they taking for the welfar¢ of
women whe sre working in industry?

It looks g it the Governphent is
?kmumb;umﬂmwxﬁ-

classes taking away t
to property.

8o far #s the Dowry Bill & con-
cerned, it will certainly get the sup-
port of all women because it will
certainly improve their lot,

What is thg alternative to econo-
qic freedom of ‘women? Panditjl
has tried to give them somg econo-
mic freedom. But he himseif felt
that much more has to be given to
them. The only alternative can be
to provide them employment. In so-
cialist countries more and more
women take part in politics. Also,
if you take the statistics of women
in employment, there are more em-
ployed women in advanced countries
and in fact in those countries the
women fee] proud that they are em-
ployed.

1 woulq say that the Minister should
In all sincerity try to help the women
employed in industry. I hope he will
get the co-operation of the Govern-
ment and that he will not meet with
the same fate as that of Shri Ganesh,
who tried to do a lot for them.

Ag 1 come from g coal-mining area,
I want to say that we are perturbed
by the news about a number of deaths
in accidents in coalmines. I hope
the Government will seriously cons!-
der how to prevent accidents in mines
and ther¢by save precious lives of
workers.
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“The foremost gain of the Emer
mhwm&mmmhbow
has generally to emer-
gency messures with a4 eense o
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smpdergtanding  and  cooperetion,
Production hay increased all round.
The number of man~-fays lost owing
%o strikes, etc., have come down
substantially.”

wgw wv6) wry wt orf ¥ ) Afew &
waww § 5 fgyea o sone ar
wRW F oy { stre wave ¥ fpelt
w7 ¥ qrg favare fear § At ag
A Y § 1 WaT o Ry g wagd
TN eprwmE fEaag w &
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T g2 #rg §, dar o AN § ITA 0E
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7 srwor -y AYe w7 RN E ) qw wag
w3 §

“Labour is the backbone of the
nation’s economy.”

# ,..labour was far superior to
capital. Without labour, gold, si-
ver and copper were a useless bur-
den It was labour which extract-
eq the precious ore from the bowels
©f the earth”

“He could quite conceive labour
existing without capital, but not
capital without labour To him la-
bour was ‘not gold but priceless’.”

A gr N wd wga woH w0
Afwr gw A g wra < § fe g
ot od Wit grar A AR 7 W A
wor a1 § o WoaT €7 9l agd
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Wifwwt fewh g wost g, Afex foame-
Al olre frosr & vy wrere o e
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q% it & 1 ww iy ot ¥ faowry ¥
Wy ura §, & svorn g wig fefecrr
7og & ag 7 %, o7 w9 & e Aoy
w7 X qF ara wyaT A1gaT g— Wk
wafrre w1q7 & Afew gy 28 wrat
# e gwa foelt % @ wwr e §
aY ag “age” §, wagT O gree frde
AT FR A FI I E &Y IIT
33 § g g A gfgdt ar pav 33 &
axgT w1 7 PR ——gfesar, wi,
AT AFTA, | T ®7 ay Foray—
u¥3 wETR, Fu-A-sraw, wy e,
wt vt | A fammr ¥ wanT ag e
dar it ——Fore™ w1 g7 R §,
faeft 13 ot w9 77 A Frerad &,
IeaqO g ? g i am g R
W\fﬁﬁﬂﬁ’gfﬂ'ﬂ'ﬁaq’f{ra@ﬁ
FFA | AN UF aIg @ ANGH ¥ g
TR azt a9 fear & @t A
forriare -2 AT Far favdare §,
w3 g e Y A9 WA §, wolg A
st & 9T weeEfmy SR i
TF Tg wg § —

“The Committee are strongly an
favour of participation of workers
and therr representatives in man-
agement of Public Undertakungs.
By worker’s participation in man-
agemest, the Committee under-
stand that (1) workers through
their duly electe@ representatives,
must physically participate in ac-
tual decision~making, (n) this par-
ticipation should be at al] levels
beginning from the shop level to
the Board of Directors and (iii)
the participation means that work-
erg and their representatives should
not be consuited, but should also
feel that they are actual partners
in mansgement.”
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The purposs of workers® partici-
pation in management is to arouse
among the workerg a sense of iden-
tity, belongingness and particips-
tion with a view to promote Indus-
trial harmony and maximise pro-
duction.”

¥ waw dw qriedt o & oyl W@
fgRet swrr W 7 yfenw
freqze o & o= woge g
qIAS § AT GHAT ¢ AW W AT
IEFT FuHE fRerar § | OF a6 99
faer dfce wfaw ¥ o § awr90
ST § AT gEN TF @ TR
HTEAY RAFL *T qTH A FHT q7 FC
oyt g &1 <afgme feegem owe
R wx gumm WO 7 FRAEE
o § W 39 gt & Afew O ard
g7 T @ § ST 6 T W)

WIS 20 cATEE NWIR ® agy
= &, e wiw ERrARrd @ A av
@ 7 8 UF g W g0 T f
FFAT | WIT WY I§ 9=T W A,
&Y 20 ATEE ST & AT { uren feren
¥ qRIGI I W AF® TG
3 at gz A NN | TERWR WTH
arodT AaT A ANfag—«X s g,
Wy 7AYot Wl oY v wr sumer
T T wfT wEy, e foq & s
ardrs T g weT f amds
Xk A F folt @z 3 sare &
fem, @x foe  ag #a  weeliE
& fat g @efae
deen frgdmds wefag—ad g,
43 g1, a9d qifefatyw @, saw
fafmw 8o fadorm o & wgar
w9 aff o, srowt fafrw da dwe

@ wr ot dvr 1 Kot it 60
et ¥ 3w e oA f fie & wgt qu W
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5 WeaT ¥ wrey § Wi 9 orf o o
st o1 AT yAewrg ¥ wrer
¥ 7wyt o aifefadws wr waw g,
# WTOEY JWT T FAT § W F e
feedare 9% wwar §—aw fr & g a1
WG 20 ATE WK WY wrEsy
o wr wg g fe gEy Qifee
foe & far et w17 far f—wre
%y §—

“New Apprenticeship Scheme to
Enlarge Employment and Train-
ing Especially for Weaker Sections:
The progress relating to the provi-
sion of training facilities under the
Apprenticeship Act, 1961 both in
regard to the number of seats lo-
cated ad well ag wutilised, had not
been satisfactory; moreover ag on
the 31st March, 1975, out of 1.10
lakhs locateq semts, only 0.69 lakhs
seatg had been utilised.”

wa: WY A 19 ot ey
sragiargur AT P ug ww F
wiwE ¥, A # fead 2 o€ o
oY & 7 1@ 07 fx 20 g Fniww
& genia gw T w0 w7 g ¥ )
wugdl § SeEA AFAT , AW WH 97,
w9 & fag 20 T Www &
WET R FTAEY ST 7 1T NAT /W
g g mar ? fafaww adw Gae Wt
feey w2 fear ? og % wedl aw
adt gt 1+ & woi Frafaw da o
wg wgar g 1 WY W ¥ wfudi &
fag wm @k § Ft aret § woge
WERRE 20am@ @AY
& qrr IX w1 ArfewTAr o & 7
TR AR A I quT { at, fee
Wi w R
T Huget W Wi W wifew aA
iforg 1 qrelt % 700 wer §, I W

Wit Freaw wft e, gk wft g
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36 st & o sorgect o anfers ar e
it ofie Pt % dhar & forar a4

T ¥ WY YT

“The Board continued to provide
trafning for three months at varie
ous regional centres....”

Y aavw Fav A/ ? AR gy o /Y
farer sferr & way O § ady IO R
oy § 1 JA g A e e
£ 9 & Fg f wagz @ fa § g
ofcade g1 g | WY 7o FTHTA
qT Ay w7 feY | ¥ Q@ |
T AT W AL A FIER A
foe gar Aw qdr I A goQ §
% ¥ qu & | & o avgan g fw
o ¥ T s adwr § fog & ww
FJTR AL @ ST T WO F

ST Wy Anp A w7

qIgd & ¥ W 9 2w g
gy & @1 gy o won g
oy & o oofre wY @ S ¥
Yoy ¥t g W w0 el qun
o WY sfersst agelt gelt 1 7g it @
e § ore =fvnt WY o weew &

ot vm forw (TwEw) : JamSEe
ofY, Qur % syfirn srorgCt o e 2w W
woyre $ sl o wolr ¥ g W
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wopwer gt & o ft surer sy
¥ qiffr Wik mfes gwr sidee
Ear & W AAFL FT Wy ardt @A
& ) o X & wory I F faref ooy
&y T § 6 R & Fed qreregw
TEEY FT 59 AT | H1 AT Y
& qugdl o1 frw o & ooy gar &
AT gty (T ¥ Afew g
wt ft #Y AT &7 &, a7 & @
ATRAT § 1| STACH ¥ ¥ 75 o
e At SR aa-tdweed §,
forer a7 1 wgY oS wror e A W
qre T ¢ W) T wfew § 9 fowrd
AT § 1 adt ww A F & DY,
saad  wrfast arer v v 0
TR gUE & T WA §, v
T 97 § ey W A vl &
HIT HqT gHE &7 A AG 7Y § Wi
e & wrvil ¥ faeg v v £
& WY ? fr o adt maem @
T ¥ mRw A § fec f i
arér qracew 9T frarelt o o &

qagdl AT g @ @ FE 12, 12
WE IF AW 9 qogd ¥ w7 v
Frar @ SfeT g Y fad qrd i
oY % & wogd & et § 1 o fawr
w7y frar 9w oo 9 97 9 wogd
adr £t ot AR g QA WY
ARAA TR AN A o g, Ty
ey § WX T8 %1 ofenw a8 &) v
& fir qrareegsr X T FA 1w 8 0 Wiawa
Fog o do & farwrx § 1 77 g
N wm A I @ AR A AR
e famar § 91T 7 sifade we A
aq TE FW ALY IR AW W]
wror I gt & wr § fn dwrw
FogL WTAT ¥ AT @ FT NI W
ag % wT § W oF Tae o
fomlt FT v W & 1 AW §
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f wrew gy ]

v WO o gt o At wererdy
wT weere gifew W woeft §,
& & ag wow s fe o &
W ¥ oW wwfet & fag o
W&y w1 w3 fear g Wi 9| WY
# oot ¥ sfafafe ) ¥ Wiy
w1 wgw g v oot W gy
A T gawonr afot § wafr
uT e § 1 wgrersg § fas gt
oY faddy 3 gasoar wfast o afx
o7 7 4T, o R favare § fw fon
A WEQ X 50 FAT WA 7 FTAT
A O TS & ]l | gafeg
¥ ag qga g e el Hma vy
T gl W FwEat A g /o
T ¥ I T A AL HFA
FATR FA N wiww? N aws

T AT Q@ |

ww Wi & wiq § warew wTEr
g1
SARDAR SWARAN SINGH SOKHI1
(Jamshedpur): Though I raise to
support the demands of the Ministry
of Labour I would like to point out
a few things. 1 think the Labour

Minigter will kindly make a note of
them.

We achieved independence 27 or 28
years back. But the condition of
Iabour in the country is stili very very
poar. The most essential requirements
such as housing, hospiials, schools, and
other facilitieg Jike Weltare Centres in
both the publi®” and private sectors
have not been provided, in gpite of the
fact that the Act is there.

A large number of people are en.
gaged in the Railways. The Railways
Are also lagging behind in this regard.
Government should implement the
provisions of the Act, and if necessary,
M#::eubmrAct!nthmd
of ) . 8ir, the production euso-
matically goeg up if the worker is
kappy and the worker feel happy if the

of the labour class in the country he.
cause the overall charge is that of the
Ministry of Labour. "Whichevet may
Ministry of Labour {9
conditions. 1
res from the siatistics
s book supplied to us a few
days hack, The total population in the
country is to the tune of 60 croves or
near about it. The percentage of
workers to the totel population is, 32.9
per cent. Of thig 31 per cent of
labour is in Bihar itself. Regarding
employment in the public sector, it is
Rs. 124 crores. Regarding pay-
range, 1348 lakhg are getting bet-
ween Rs. 100 to Rs. 150 only. This
is shown in this Statistics Book which
has been supplied to us. I am telling
all these things to you to show how
poor the labour conditions are.

;
g
i
’

Coming to employment in mines, in
coal, copper chromite, diamond, gold,
gypsum, iron ore, limestone, magnesite,
manganese ore, mica, stone and others,
only 7.19 lakh labour 18 employed
This is very low, considering the
whole population of the country Now,
sir, in Bihar itself, the employment in
mines 15 to the tune of 28.7 lakhs
whereas the total number in the
country is 7.19 lakhs. Bihar has got
more than one.third labour working
in mines.

There are many applications penting
with the Employment Exchanges. The
number of Scheduled Castes/Scheduled
Tribes upplications on the live regis-
ters of employment erchanges upto
1975 had been to the tune of 9.14
lakhe. Now, the average weekly rate
per labour in the mines areas is Ks
76.14 per week, It comes tp nea!
about Rs. 308 per mnth, for the worker
who works befow the ground in these
mines, The workers working in these
mica mineg in, Bihar gets only Rs. 26.06
per week. It comes to Rs. 104 per month
Thiz is what ¢ belng peid fo the
For te Wabouver in e
wine, the Tatq is Ra. 98 pnly

i



in this regard has yet been issued.
This is the statistics given in this Book
and this i3 the position even in 1873
This book 18 not up to date bug it
ghows the prevailing position fhere and
if this 18 revised you will know the
exact position. This shows how the
poor labourers there are not getting
their minimum wage For one male
worker in Bihar, the mimmum wage is
Rs. 1.19 per day In Punjab it is Bs
3.15 per day, according t. this Report.

Regarding the growth of trade unions,
there are about 21,757 trade unions in
the country 1930 workers unions are
filing the returns. 19,820 labour
unions are bogus unpions. Why are
you allowing them to function”

I am now commg to my area
Jamshedpur The Tata Steel Com-
pany has retrenched about 3,000
labourers. On various frivolous
grounds they are being dismissed,
Some of the workers are being compul-
sorily retired 1 do not know why no
action is taken against these ug sieel
plant owners.

There 15 lot of corruption in the
Employmenj; Exchanges, I know
about Bihar and the rampant corrupt ip
which i1s prevailing there. Unless you
bribe, not a single paper will move
No ome will get any chauce of inter-
view uniess he bribes the officer
Whenever anybody gues 1o the Employ~
ment Exchange, he is 10ld that unless
you pay so mucht you will not get the
chance. This is still continuing even
during the emergency. 1 request you
to go and enquire about the situalion
in Jamshedpur amd you will be able
1o see.the position yourself.

1 come now to Chasnala Mines. This
aogident teck place on 27-12.78. After
3 manihs
1 wimt to know what has the Depart.
ment beath duing? 1If the Mmmagement

1
i
é
é
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has not been lhstening to you, you
should have faken action against them,
aagd if your officers are not working
properly you should take action against
them, but nothtng appears {0 have been
done.

Now, Sir, when I went to the
Chasnala mine myself, I was not
satisfled with the progress of work at
the second hopizop. When I told the
Minster of Steel as to why their staft
is giving wrong information as to when
the mine would be commissioned, he
said that in future they will not give
such informgtion. Sir, we went that
we should be given a clear-cut reply as

to when the mine would be commis.
sioned,

Ser, some of the hon Members said
that officexs of the Labour Ministry are
running away to Coal Indva Lid. Coal
India Ltd. 18 also a Government
Undertaking The Labour Ministry
should not allow the officets to go to
Coal India Ltd. Why should one
depariment of the Government of India
suffer at the cost of the other® They
should not be given permission

Lastly, Sir, I will suggest that you
should have labour inspectors at the
block level because if you want to
check the mmmmum wages in the re-

mote areas you musf{ have nspectors
at the black level

ot MEeR gEvEw (for)
e wgEw, I8 fae fafed A
aFEd & a2 F fas T aF vl §,
o gl AR o A Ay

B fafrgt #t wufer w3&
¥ 9, 10 7T ¥ W% WA g A oot
g, Brwmife fmegin
B i) dorte o wgdfer 3,
&eft alre ¥ et xr-adfees A &1
e B e v w4 X
bt wr WYt Sz w1 Rew W
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[shr Wgore werg )

off § 1 gt gt fordiduew
Y wrd nff &, e ey o gl
§ 4 @ weht 8, a o o gt
gerefr & 1 qfoerw e iy Rag ik ard
T oY wred ¥, v §, e Wl sitfufva
Tl A 1 P md ¥ vy
R § areae AR w@rar e
T wYE WY e

we wdiga § a1t § s A agt
garer Iorar § &fer aft W e
urft & fir srave T W &, o O3
fear ardr 1 aga ww 2 iy
& wre fegr &, o fi dewat Al
st ize oo § 8
Ryw yrifemew T oA g+ oow §
FXA ¥ gare Fewr g, A fafrex
Yo g 8, wer & P e
wTT §, Wt w3 1 ¥ et D w @
warw wft X 9y ¥

TR g ¥ gz R & gl aret
& a1t ¥ wer snfagex @ T W
TER s ward o e, dfer o Y
Al wrAT T | W Tadae & vy
91 e TrATIT A1 9 FT & 5@ AN
w1 FAaw, wife g Jorwe ar
¥y qF G2 wETR § i &
¥y we faar, ot s dfen & 1 ol W
% 7ff g & | W RE i B)-
WRE wdt oY ag st ¥ g s
ur 1 gordi el e §Y O § AR
gt wy doiel o for g
Tz Vot ¥ g g & @ dew
wriw §, SO H vwr  wifen
g aff § 1

wr e fom § el o e
ft femr war | i & fenie fivary flo

AFRIL 14, 1978
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Frorffe wh Swsivet fimr o 1 29
e wr sifer § Wie 7 gere wage
W oF § 1 ¥fer O gdfifen
Sedhwr 7t gur, ¥ QR i W
e 7w e« fiyor wfore wrarr-soer
faery § feelt 3 wire wgan & f we oy
o W wdR 1w fafrgt & o
R g wrew § o

Tg & W wey § oS oge
O a8 tfeen fafrec &1 & evwar
g o gz a? T E 1 99 A A
gilrgrar ol ? v om §
finfer fafreec @2 § 1 e 7 75 T
&, o wgy o & e g = g
wA g | aferm FaRT WY 97 A A
g & 1 wifade T & w0 @Y
are fay oy §, ¥fer dgw Wk S
gy & gra o w Foengde &
fang #1€ xdfrey 2o o forar mar 1
Tor A ag & fag wrgT WY aRe
firar war & @fine fire WY &€ srere ¥
gt & 1 €z iz, form iRy
AR g g A WA &
wa A ffar ¥ gr

43 wg fo qHo méo ¥ Y
w1 Buwdz fr § 1 TR N Ay
fa svet TR frar orar & 1 G Ay
vyt aw I wr §¥T A v ¥ o
o qHo m{oi:m"tﬁ"m,ﬂ@,
W hren wn woate v §, ¥
Fw 1 w1 Wt 7 § | v fwarie
¥ ¥ go faw B0y §, O oW
% srid we foar et § Wi fong
wrg oy § ¢ &fier ot e ¥ AT
Wit xeredlz aff QAT 40
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agt a¢ Qe yrle dte & wrk #
qiwie an o, e Wae P
¥ O < Y ot o | 9w g &
o et Wy ww W fegr w0
wnfat da< fafasdt o7 war o § 7
W 7 ¥@ At Fgelimalt fisar &1
& fafree avga & @19 srava wmgar §
frmmiswRArrard) ot
aifye oftlie & qF wigen § gl
w4t 1 § 1 W wTERT QEATHT wER
fic g e QAT T Y aw Wi
7 &% ) oo W g @ 7 Twwe
g &1 78 Ty <} &1 7 7€ g
TN FUFIICR F TN FIAFE )
¢ e W Iy qitiew Y avr
§ ulx dzq e W 9w ¥ pew
T Ft 1 v w2,
& I ax Fro e wreo v fmmw
ST § 1 & ¥ 5 ard & fafgar fae &
Wi gEATEE QY wAEY ¥ wave WSy §
A w s e sEc G T

AF-HTIE, WL AWET B
R IGTedwmiwHaNy
ofizs sevdvme Ot Tifeg, dfer
oF woed y Wt QA gwr A
qiftiz AreY & warw 9T 38 fav aw
wns 9+ | du fafrmec Y a7 ¥
e Aft fear 1 ag agm Ay o,
afe e Wt go adrgam 1 3sfamaw
AET ITEAEA THT T | ATE AT I
§ grew ¥ foear formr ) owfa ¥
TErET 4 Tz 9 awg 10 e
oA & M g wmr AW
qiwe A T oEAW Y T g
sl fRrz wT faar &, W v
ﬁmﬂpmmmﬁ'
" exfedt 1 (rodfon v fer §
R & oF et ¥ A
frwmr s ezt vz Y 8 1 W
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N v vt § w9 9y oEETAT X
S & & A wraar &, o & @ A
At § 1 faerw dwrcdfiw F o of
& 1 7 v At A FE qw foelt
w wafeat wiw @ I gw
ITCSTeRT g fear & 1 g W B
TR JATH AT THAT |

3T Tfamw wERy #1 FATS ISTAT
Wlﬁﬂ@‘ﬁmﬁg;qﬂﬁi"
Iz g gfmw wEw Feledt W
FT fag my 1 oY S an WA d
T raARE 3 wweefer whd WY
N FET At s qr g T Ak
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ATEHOA § 1 IW AT AN FTAFRE § |
g Foreht vored afrm § &Y saw
Wiedww o wdr e arar & 1 A€
39 g dgterT 7 T & 1 s g
afrae & areys § oY Jax fafedy o
T T A ¥ § | e A
& AT AT | T o g ¥4 3
gfra URea faegw 78 &1 TR
Ao w3 o oo e fog @
fadrfy | QT g, IRET afame
WA TR AT WL

fie @Y i€ T T B & 1 ¥ ok
HITH € AT F 1% F T or aw feefte
T T & & I W T S
w2z wade ag ¥, Fa v T
e, Y8 By Y Y ) T g A
avere & g a<g & W gL F 0F
gT & 1 N W FY RO T I
feafaa w3 ferr wifE & wiwe 1 1C
T | oY St F & g S e g
s frafag < fear (T g § )

Frie W ¥ ok & v
AT e wfear wt gt § w9
a ferditen & afeT ERgT RO
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Shoos o
THirimstt Parvetil Keoishnan} hﬁ*:ﬁ : "ot Why has
mented and distortions ate coming up?  no Speetal Officer béen appélnted Hor

Your implemenation machinery is not
being set up any where. When ques-
tions are asked, the minimer says,
“] will have a discussion with the
Labour Ministers of States. ZIbey are
coming and we shall see what can be
done!” And nothing 18 done: Take
for instance, the Tqual Remumeration
Act, In -tea plantation In Assam,
Waest Bengal and Tamil Nadu this is not
being implemented  Distortions are
coming up. At the same time, in other
industries the employees claim that the
Act can apply any time within three
years after the date of the commence.
ment of the Act, as and when the
Central Government may notify the
industry or establishment there it
will come into force, So, if an indus-
try or esttablishment is not notified,
that industry and estabhshment says
to the workers, “Wait for three years”
Are they gomg to come to the Gay-
ernment and say, “notify it”. No.
Therefore, 1 the principle of equal pay
has been accepted, then surely, there
should be a built n provision to gee
that there is immediate implementation
and the act becomes a reality Other-
wise, the long list of achievements
which Mr Kulkarn; and a host of other
read out, remain mere pieces of paper

15 hre.

Similarly, with regard to retrench-
ment and lay-offs, you have your own
enactments, you have your own legisla.
fious, you have your own Government
decisions but in practice what s

deal with matiers arising put of the
E:uld Remuneration Act? In Tamil
Nadu, what s happening in the
bufiding industry? Nearly 5000 women
workers of the PWD are being thrown
out of their jobs due to the demand for
impiementation of the Act. This 1s
one of the distortions coming out of
the implementation of this Act The
workers have no departmental officer
to go to for solutfon of therr problems
There is no Advigory Commitice as
provided under the Act, to go into the
fact whether certain work can or cén.
not be done by women and, iherefore,
they cannot be moved from one work
to another. This is the idea belund
setling up the advisory commitiee. So,
they are told, either do this work or
tha{ work or get out Is this the prin.
ciple underlying thig Bill? Iy this the
:dea with which you brought it with
such a fanfare in the International
Women Year’ While we do compli-
ment the Minister for bringing thus
legislation, we would eppeal to hum
to pay equally urgent attention to the
question of implementafion of these
legislations that he has been bringing
in during this time

There is another point He will say
that it is not strictly witlun s purview
but aftersll, the Labour Ministry is the
watchdog of the interestg of labour or
so do we hope. After the Emergency,
there is one particular situation that
has arisen—that s that the rights to
hold meetings, gate meetings, public
meetings efc by the Trade Unions, have
been seversly restricted. Througheut
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fagky of the Emergency. You want
dsbour to coms forward and increase
productivity, You want the trade
unions to play their role in mobilising
¢he workers for the national tasks that
afe ahead of them. Buf, how are we
do do this when there are no gate
Meetings, no public meetings to explain
to the workers the policies of the union,
the politics bebind the Emergency and
the politics behind those reactionary
torces who are trying to under-mine
our economy? How ure we to do it
without public meetings? Every time
¥ou ask for permission, you are not
aliowed. Some selectiveness is there
in this regard but I do not know why?
Qur demand is that this fundamental
right for the functioning of the
trade unions should be ensured.
Ang it is for the Labour Ministry—
which iy the watch-dog on behalf of
labour and which claims to look to
the interests of labour—to take it up
with the concerned authorities and
the Home Ministry and say: “Let the
trade unions be allowed to function
in g manner that will enable them to
fulfil  their tasks”. Because the
working class movement and the
major part of the trade union move-
ment hag come forward to support
‘the Emergency and the measures
taken against the reactionary forces.
‘But what is the good of that support,
unless you allow trade unions to
continue their work and translate
that support into real action by
mobilizing the workers to enable
them to understand the philosophy
and politicg of the Emergency and
the need and necessity to increase
production and raise the standard of
our national economy? Sir, within
the little time that you have given
1o me, I would like to add one word
more; and I think the Minister will
also be patient. Mr, Ismail had
Ppointed out certain things about the
money from the provident fund and the
TSI not being paid in by the employ-
ers; and how much of it is not being
paid tn, I would tell the Minister
that the Government should be very
vigilant about the monies relating to
compulgory deposit schemes and the
340 1819,
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additional emoluments deposit sche-
mes, because there also, the same
danger iy present. Therg are one o
two concerng which have been shut
down recently; for example, the
Madhu Spinning Mills in Coimbatory.
where the moniey relating to ESI,
provident fund and the CDS have all
gone down the drain. Therefore,
when you are taking 50 per ceat
of the dearness allowance—or when
you have deducted earlier, the in-
crease in wages—and these have not
been deposited-the worker is going
to ask as to where the money s
This is going to lead to a great deal
of trouble; so, the Minister of Labour
shoulg be extremely vigilant on this,
because this is a matter concerning
the savings of the workers, just as
much as in the case of the provident
fund and the ESI dues.

Mr. DEPUTY-SPEAKER: 1 was
told that earlier, the Speaker had
announced that the Minister would
be asked to reply at 3 pm. We are
past that time. There are still 2
more Members from the Opposition;
and 4 more Members from the Con-
gress Party. I do not know what is
the sense of the House. Should the
Minister reply now? Do you have
anything to say, Mr. Raghu Ramaiah?

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU RAM-
AIAH: 1am in the hands of the
House. If the Members say that it
can be at 4 O'clock and if the Deputy
Speaker agrees, it is all right.

MR. DEPUTY-SPEAKER: very
well; the Minister will be called upon
to reply at 4 pm. or earlier. I am
not going to add any more name fo
the list; and the Members will be
given their opportunity; but they
should also understand their respon-
sibility. (Interruptions) Now, Mr.
N. K. Sanghi.

SHRI N. K. SANGHI (Jalore): I
rise to support the Demands under the
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Ministry of Labour. Much has al-
ready been saigd about the Ministry's
fruitful working. Indusirial relstions
in the country have taken g turn for
the better, after the imposition of the
l?mergency; and many new legisla-
tions providing for the grant of socio-
ecopomic benefits for the industrial
labour have been brought in by this
Ministry. It has also been gaid that
though many new legislations have
been brought in, not much has been
dong in regard to implementation. I
am sure my friends would realize that
when new legislationg are introduced,
it would take time for them to be im-~
plemented. It is only the rising sun
pow; but when the sun rises, I am
sure that the good effect of these
legislations would be seen.

15.08 hrs,
[SHRI VASANT SATHE in the Chair]

T would like to confine my remarks
to some of the schemes under the
Labour Ministry, which are worked
for the benefit of industrial labour but
which are not doing the job 1n the
way 1t is expected to be done

I invite the Minister’s attention
to the Provident Fund Scheme When
fhe Providend Fund Scheme was first
implementeq in 1852, it was for the
benefit of the labourers who would
contribute, to which the emplcyers
woulgd also contribute, and this am-
ount would be utilizeg at the retire-
ment of the employee for the benefit
of his children or, on his death, for
the benefit of his family. But what
wWe now gee g that when the em.
ployee ig dead, there is inordinate ge-
lay in the peyment of the provident
fund money by the Provident Fund
Department anq its officials.

When an emplyoee dies, it is usual-
ly said that the nomination form has
not been received and hence the pay-
ment cannot bz made. I think it is
one of the prime objects of any lab.
our welfire scheme that the benefit
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goes to the children or family of the
employee at the earliest, without any
delay. For {he defiult of the gepart-
mental officials In not getting the no-
mination formg, or not holding the
formg properly in their files, delaying
the payment of the ent fund
amount to the dependents is a matter
of serioug consideration,

If the nomination forms are not
properly kept by the departmeni. be-
fore the death of a person, it creates
a peculiar situation. The heirs may
be elderly ladies who are illiterale
and they are really put into difficul-
ties in petting this payment from the
Provident Fungq Commissioner. This
is a matter which ghould be looked
into. T have personally requested the
Labour Minister to issue instructions
to the officers that these forms should
be taken m duplicate and one form
should be sent to the employee thro-
ugh the employer, I am sorry to say
that these new instructions have not
been carried out so far. If the dupli-
cate copy of the nomnation is sent {0
the labourer, he would know whether
the nomination form has been recciv-
ed by the Provident Fund Commis-
sioner or not.

One of the other difficulties faced
by the labour is the productiorn. of the
estate duty certificate and succession
certificate. In many cases the pay-
ment ig delayed on account of the
non-production of these certificates.
The Estate Duty Act is a self-contain-
eq Act which provides for all the
steps for the recovery of the duties.
Now to link up the payment of the
provident fund amount with the pro-
duction of the estate duty certificate
is highly improper, because tae Estate
Duty Act does not come inio opera-
fion til] six months after a rerson is
dead. Further, the estate duly pro-
ceedings will take a very long time. So,
i# you insist on such a certificate, I
am sure the poor family or Jegal bheir
would never be able to get the money
at least for one or two years. Here
1 want to draw the attention of the
hon. Minister to a recent Supreme
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Court judgment, given on 22nd March,
1976, reported in all the newspapers,
which says:

‘The Supreme Court today ruled
that attachment of provident fund
assets or pensionary dues of a Gov~
ernment servant, held in trust by
the State, are totally prohibited,
even against g court decrse under
Sections 3 and 4 read with section
2(A) of the Provident Fund Act,
1925.

It will be a gross violation of
legal mandates involving ‘public in-
terest' if, in the teeth of such in-
junction, an attachment of provident
fund and pensionary dues of a Gov-
ernment servant should still be
ordered by  court, the court held.”

So, even if a court decree is there, you
cannot attach the provident fund
amount. Then, how does the Labour
Department hold up the payment of
the Provident Fund to the legal heirs
by merely saying that you must pro-
duce the estate duty certifcate, It is
highly wrong. So far as estate duty
is concerned, there is a separate law
which provides for the recovery of
nat duty, and making conditional the
payment of the provident fund on
the payment of the estate duty, especi-
ally in view of this Supreme Court
decisfon, completely falls to the
ground, The Ministry would do well
to examine this matter and 1ssue in-
structiong so that this certificate is not
insisteq upon by the Government,

In the provident fund scheme we
have got more and more people in its
coverage, more and more people of
different categories have been brought
under its coverage and people with
higher gsalaries have been brought
under its perview, But what we find
is that the account slips that the
department is supposed to give do not
come for years together. There should
be a machinery by which the Govern-
ment should take care to ensure whe-
ther these account slips ave received
by the employees or not, because the
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failure of the department to issue ac-
count ghips creates a feeling among
the employees that perhaps the em-
ployees have not deposited the am-

ount, and this creates g peculiar situa-
tion.

This is a matter which requires
streamlining the entire provident
fung department. Possibly, you may
also think of installing computers. If
human labour is not able to work in
the manner they are expected, or if
they cannot bring in effciency to
make the payment in time. or issue
the account slips in time, perhaps we
can think of a central system of com-
puters by which the Ministry may be
able to work more efficiently.

Recently we introduceg the Addi-
tional Emoluments Compaisory Depo-
sit Scheme. This is also supposed to
be under the control of the Provident
Fund Commissioner, but the amounts
are being deposited in the banks and
the Commussioner does not keep any
accounts. When the money is to be
refunded, I do not know how your
department is going to deal with it,
Further, when income-tax dues can
now be deposited in 250 branches of
the nationalised banks in the coun-
try, C.D. deductions can be deposited
only in the State Bank of India, Jai-
pur, in case of Rajasthan. The em-
ployer has to send the cheque by re-
gistered post, acknowledgement due,
only to Jaipur. This is a situation
which cannot be understood. I think
more branches should be authorised
to receive thig amount, and the malter
simplified and diversified.

Today, the crediting of interest on
the deposits in the provident fund of
the employees is also creating an
anomaly. Clause 60(2) (2) says:

“Interest for the period of cur-
rency of the card shall Le allowefi
on the balance standing to the credit
of the member on the first day of
April felling within the period of
currency.”
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It meany that afier the olo
3¢ of the
Yoar, the interest acorusg on the total
smount in a member's account, i.e., a3
on lst April, is to be crediteg to his
account. But in practice, interest ig
calculated on the amount lying to the
credit at the end of the lest year
which means that the member does
ne:;e:ctth:hbmdtofthehmilc-
on the contributions ma -
ing the whole year. Why shg:l:“;e
be denied the very small amount of
h.mrm that he is entitled to? The
situation should be remedied and some
vio media should be found.

Presently, the Emplovees Provident
Fund scheme ang the Additional Emo.
luments Compulsory Depusit Scheme
are not working in the manner in
which they should. Though the EST
has been extended to cover em-
ployees drawing upto Rs. 1,000 and
alsg more categories than before, the
medical benefits given under its re-
quire looking into. For instance an
employee is entitleq to medical bene-
ﬂt'a from the day he joins service, but
his family members start getting the
same benefits only after 13 weeks.
Why should the family members be
debarred for this period” It js an
archaic idea that they should get the
benefits only after a certain period.
]{ithu we do not give the employee
himselt the benefits for some time, to
start with, or, if we give him the
benefits, then the members of his
family should also get the benefits
from the same time. There is no
::;nﬂe behing the present arrange-

The method of collecting the ESI
contribution, which was introducad
during the British period, 18 also
archaic. You have to spend a Iot of
money in printing ticketz It ghould
be pimplified, The employers can be
askeq to deposit the money for périods
of six months or twelve monthy at a
time, so that clerical work is reduced,
there is no waste of lbour in yn-
necessary admiinistrative checking up.
During the emergency, the entire

taitation aystem has Lesn simplified,
national pernuits have hern
introduced. So, why should not the
Labour Ministry also think of simpli-
fying legislative measures and the
sdministration of the ESI scheme”

These are tne matters of simplifi-
cation. If we simplily them, I am
sure, we can bring o book derelicts
much more easily and quickly and
see that the socio-economic benefit
that we want to give to the worker's
is given to them easily and quickly.
1 hope, the hon Minister will take
into consideration all these peints
With these words, I support the
demands for grants relating to the

Ministry of Labour.

SHRI K MAYATHEVAR (Dindigul):
Mr. Chairman, Sir, 1 support the
demands for grants relatmg to the
Ministry of Labour.

First of all, 1 congratulate the lion
Labour Minister for taking eftective
action regarding the bonded labour
gystem in Tamil Nadu Sometime
ago, we all know that the then Gov-
ernment led by Mr, Karunanidhi issued
a statement that there was no bonded
labour system prevaidng in Tamil
Nadu Mr. Kathamuthu on behailf of
the Communigt Party of India and
myself on bebalt of my party chal-
lenged the then Tamii Nadu Govern-
men regarding the prevalance of the
bonded labour system in Tamil Nadu
Our pleadings before thig House v é&re
taken into consideration by the hon
Minister and the Governmen® of
Indis immeadiately collecteq data from
Tamil Nadu about the prevalance ot
bonded labour system in Tamil Nadu
Th!yhavenowtlkenverygaod ac
tion. But still 1 request the Govern-
ment of India %0 provide proper fac-
lities for the labour who are freed
trom bondage under the bonded
lsbour system., They are freed but
they are sometimes left unemployed
Therefors, my suggestion is thet they
must be not only freed but they must
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be given some employment, Of
coursé, the primary objective ip to
se¢ that they muif be freed. The
secondary objeciive of the GCovern-
ment of India and the communily
must be to see that we provide them
with employment or provide them
with Jand. 1t land is not avaiiable,
i employment js mct 1eadily avail-
able, you muzt give them scme fin-
ancial assistance, thereby safeguard-
ing their intercsts. The Government
is imp.ementing the policy but 3t 1s
not to the expectation of the people
® large.

There are so many requirements to
be satisfled to meet the needs of
freed bonded labour in Tamil Nadu
1 appreciate the hon, Minister’s con-
cern for labour and for looking into
the matter specially in regard to
Tamil Nadu. The then Government
led by Mr. Xarunanidhj was an enti-
labour Government. The labour was
most explorted Ly the then Govern-
ment in Tamil Nadu. There were so
many strikes; thare were so many
murders; there were so many indus-
trial disputes. But today “he labour,
to some extent, is very happy and
calm.

Regarding agricultural labour, the
Labour Department of the West
Benga] Govarnment has gone into “he
problem of agricultural labour and
their conditions. They have found
out that there are 510 agricultural
labourers in threz disricts of West
Bengal. In all these three districts,
the minimun wages fixed by the
Government are @ Rs 636 p for
men and women as equal wages and,
for minors, it is Rs 470 p. I quote
from their data:

“90 per cent of the tolal number
of people interviewed are not aware
of the minimum retes of wages
fixed by the Government. Further,
for effective enforcement of the
minimum rates of wages, an all-
embracing implementing machinery.

1hmx been constituteq upto the black
m .’1

What does it mean? We are having
a very good objective, w2 are having
a very good plan; we are having a
very good thwnking for the better-
ment of the people of Ind. But we
must implement it. This js nat what
1 am saying. This is what the
Labour Depariment of West Bengal
is saying. So far as agricultyral
workers are concerned, we ape all
aware that there is no union to fight
for them. There are no  political
parties to fight for their cause in
Parhiament. 'There arc only a htfle
bit small unions, not hke industrial
unions, organised umicns, in urban
areas I would request the Govern-
ment a thousand times :epeatedly %o
look into the welfara of the agricul~
turgl labourers who sre forming 72
to 80 per cent of the total number of
labourers in the country,

Regarding Beedi workers, we have
passed ceriain legislations, but noih-
ing has been implemented so fa*.
The people and Beedi wsrkers m
Tamil Nadu do npt even know about
this legislation I wouid request the
Government as well ag the hon
Minister, who is ve-v active in im-
plementing the policies reiating to
labourers %0 look 1into th: matter
relating to weifare of tl'e Beedi wtr-
kers in Tamil Nadu. As I said they
da not know about tha K legislation
passed by you; you must make pro-
per propaganda and see that the mea-
sures are implementel effectively.

Now coming to the compulsery
deposit scheme, the total smount to
be deposited would come to 450 crores.
We have pleaded many times that
this is not sufficient ‘o curtail or con-
tain the inflation. You had the vol-
untary disclosure scheme of income
and which yielded very good income
to the Government., 1 wou'q request
the Government not %o give sil the
liberty to the tax payers to disclose
voluntarily. The voluntary disclo-
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sure scheme bas, of course, brought

5600 crores Income to the Govern-
meit. If you enforce the 18com-

proper and competent suthorities, we
can unearth more black moncy, but
those recommendations sre not im-
plemented, I would request the
Government that they should take
into consideration the various recom-
mendations of the committees and
implement them in order ‘o uncarth
black money. The black money alone
in circulation in the country is about
15,000 crores. It is right time and
suitable time for the Government to
set the machinery in motion to arrest
8ll the black marketeers and take
measures to unearth black money.
Only then you can curtail the infla-
tion, mot by taking awsy the smell
amount of 450 crores which would
actually amount to taking away the
bread of the employees, labourers
and working class who are already
lack in so many eesential facilities.
They are not self-sufficient, they are
fighting for their life; they are fight.
ing for their bread, Urder the com-
pulsory deposit scheme, by reducing
their dearness allowance, the Gove
ermnment would get about 450 crorea.
That is not rufficcent and big amount
for the Government, 1 would, there-
fore, request the Government to re-
consider this. Instead you should
take immediate measures to unearth
black money I would go to the ex-
tent of suggesting that even 100-
rupee currency notes can be declared
invalid and you can dig out most of
the black money and mest out yvour
aims and objectives of containing
the inflation.

There is no doubt that the labourers
and the workers are ‘he backbone of
the country The hon. Prime Minis-
ter in her publiz speech last month
accepted that the workers are a part
of the nation. We also accept it
But thelr backbone should not be
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st Your o3 and  objectives
are, of courss, good for the weliare
of workers, but kindly ilimplement
tham. i
1 once aguin pay miy respects to the
hon. Minister for his effactive stsps

SHRI VAYALAR RAVI (Chirayin-
kil): I feel that the Lobcur Ministry
deserves congratulations more than
ever, The Labour Ministry has 1o
create a new orientation, a new
thinking and a new Jife into the en-
tire labour movement in the country,
especially, in this era of discipline,

The hon, Members on the cther
side are very angry and sometiunes
abusive that the so-called rights ot
the labour class have been lost. Sir,
the labour class never lost their
rights. They have been only arked
to give up the abuse of their rights
Is the right of the labour only %o go
on strike? Is it only to demand
more and more, forgetting the entire
fact of their national consciousness
and duty to 2he country and society?
“That is why I said a new orjentation
and a8 new line of thinking which 13
more responsible than ever hag to be
given to the labour movement in the
country to-day.

1 get occasions 0 meet the workers
in our trade union meetings I do
discuss the matters with them and I
feel they feel happier at the present
situation than “hey were ever befcre,
88 the prices have gone down nand
stabllised and life has become com-
fortable. For example, bofore emer.
gency, in my State of Kerala we had
to pay Rs. 5.80 per kg of rice. We
are rice-eaters unlike the hon. Mem-
ber who prreceded me What bap-
pens? To-day, our worker gets rice
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at Re, 2.60 as agelnsy RBs. 5.80 he was
previowsly paying, Naturally, the
worker is happv that he could save
Rs. 8 on one kg. of rice alone. And
naturally, in proportion, the prices of
other essential commodities also have
come down. We discuss these mat-
ters with our workers and we ex-
Plain the whole economic situstion in
4%he country. We agk them whether
they would like to dzmang more and
add to the inflationary situation in
the country or thay would like the
prices go dowa and stabilise. They
always agree that they are happy
with the presant gituation more than
ever. This is the impact which has
been created by the emergency. The
workers understand their responsibi-
lity and they feel their responsibility.
They are willing to make sacrifice
for the national growth and improve-
ment of the economic conditions in
the country. In this respect, I be-
leve the Lahour Ministry has given
a8 new direction and dynamism in the
country. We have to curb the abuse
of the right which somebody said 1s
inherent 4o t.e working class.

Some hon, Members were very
vocal about the LIC deal which has
been brought here. It was some
kind of a bonus agreement. The hon.
Deputy Finance Minister wery ably
explained the agreement ang every
member was convinced that it was

inevitable and necessary to bring
such a legisla*ion

The whole problem of the working
class to-day is to cope up with the
national consciousness and the natio-
nal spirit with all their energy and
spirit for nation-building. In this
direction the workers think thar the
whole abuse of right will go away

Secondly, I am very happy to
learn—the hon Minister himself has
stated in the House—tha: the pro-
blem of agricultural workers you
must call them rural werkers—is
being tackleg in right earnest S,
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the rural workers are spread al} over
the country and thes® peupls are the
worst suffevers. Their condition is
worse dhan bonded labour. Now,
Kerala has passed an  Agricultural
Werkers’ Bill which has been ac.
ciaimed even by the internatiopal
organisation like ILO. 1 am glad to
learn that the Labour Ministry has
circulated the copy of the Kerala
Bill to the States calling for their
comments and I bope when the com-
ments are received, the Ministry will
make a modal Bil} for all the States,

Regarding bonded labour, I am
glad that the Labour Mipistry 18
quite vigilant. You will remember
only a few days ago this matter was
raised on the floor of this House and
that was Lased on a report of an
official of the Labour Minstry itself.
I am very glad tha: the Ministry is
very conscious of this problem and 1
would request the Minister 10 sec
that all efforts are made not ouly by
the central government but also by
the States t> see that it does not exist
anywhere. In this connection, I
would even suggest that you must
have a cell in your Ministry whith
should have its counterpart in the
States also to look into the problem
because merely by passing the law
you canno: wipe out bonded labour
from the entire country overnight.
Deep in the forests it may exist On
that day we raisel one such instance
in Tamil Nadu, From the Chiet
Secretary ‘o the Collector and other
officials of the Staie Government
have shown callous indifference in
this matter. The Minister also could
not explain whe her any prosecution
was launched against *he so-called
masters In this connection, strin-
gent action should be taken against
the concerned officials for their in-
difference So far as provident fund
organisation js concerned, I weuld
like %o say a word of praisea I have
associated wi‘h their Federation and
I am associated with the Union of
Provident Fund Employees. I am
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tha gituation whith prevailed
upon a tinle in . the provident
funy orgemishiions is no longer there.
The Hon. Minister way good eactugh
to convene a Conferente of the em-
ployees 53 well as of tire Regiodal
Commamoners to disrcuss msttora as
to how 1o clear the sarrémts. West
Beangel topped the list then The
positio In West Bangal was the
worst I discussed with the Kerla
Union people. 1 am promd o say
that Kerala stand: first in clearing
the grrears. During my last visyt J
asked the Commmssioner too about
the arrears and I was mforméd that
there were no srrears at all

i

Government started an  incentive
scheme in -tnis -regard ~payment of
Re, 1/. for sach cese in 'West Bengal
to ¢lear arraars I would request the
Minister to give encouragement to
the employtes and to the adminmstra~
tion so tha? they may go ahead with
the work.

In this forum, many times, we
have taken up the matter of making
Provident FPund organisation an auto-
pomous body and to give more
powers to the Regioma: Commis-
siomers It has not been done yet
Even though they sre not autonomous,
they are functioning well

I would request the Minister to
see that he must mammtain & good
spirited feeling in %the minds of the
people working in the Provident
Pund Organisations that they can ruse
up to the level of the Commissigner
through their promotiona.

In regard to complaints, 1 may
mention thay the fault does 1ot neces~
swrily He with the cmp'oyess wolk-
ing there. In many cuscs, they are
helpless, 30 per cen. of the cases go
out of the haads of the smployees cr
the Commissioner.
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o fat’ un gosicudiong are coirbetn.
o, yourwuet lsubich  presceations
vigoddusly, 71 ‘must congratulaty ‘the
Mipister on having gnt Rs, 30 crores
from the Nateaslived Cere Bector,
ixihg 4 srvddre of employees for the
last mady yewrd. There weas a frews.
paper report ‘fhat yoX have realised
thet money.

1 80 nob wart to take much time
to deal with ke bther problems, but
T woilld vequest the hon, Minister to
give advice 15 his counterparts m the
Btwtes. The workers understood the
problem of emergency for évolving
a national spirit and to evolve nation
building wetivities. But some (g the
¢apitalists, monopolist groups or in-
dustrinlists, restrtsd 4o harm the
interests of the workers in ddferent
States The matter may not come
within the purview of the Cenire,
but it may concern the States The
State Midisters may have to take
more interest as it 13 a State matter
Even in West Bengal, the answer had
come in Parliament, that 177 facto-
ries havé been clos¢cd or partally
closed Even though the working
class is ro-operating with the Gov-
ernment, wih the call of the Prime
Minister to implement the 20-pont
programme snd also the call of the
Prime Minister for their effory at
national Alscipline and nation-build.
ing, unfortunxiely, some of the peo-
ple, employers, monopatist groups
industrialists are misbehaving in the
sense that thev are resorting to profit
motive They are not interested in
the ecomomic growth or nation-build-
ing; they are interested in their pro-
fits T would request the hon Mim«
ter to take note of this matier, sce
the co-operstion coming from the
working =lass, how they are trying to
implement the 20-point programme
how they are evolving the ethos of
the Prime Minister"s clarion call of
nation buflding. The wmishehaviour
being shown by the industriah<
should be curbed. He should advise
the State Ministers to gee that the
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workers  should not be by
thelr action, With these words I

titlate the hor Minister for
bringing sn importent legislation in
the same Parhament and in the same
Session to bring mere bemefit to the
workers and I hope he will malwtain
the spirit omd he will continue the
Anew erieniation to the labour move-
ment in this country which con be
more respoasible for nation building.

o TWo Qo & WENT (RETATAT )
. WTEx wEEw, 6 faerRY, 1973 ®Y
w5 fent nay 47 f§ wA /A WY
frarziez weig gaTE, sTOeY, Afew A
&1 &Y 73,48 W1-fg oY % 7 AT
€ 1 w1920 % F vIAqT wagIEWT
w1 FRaler fsay a7, a0 7 f greeRsh ©
RO R FFrawar o g I
gAY €F T #§ Sa 4 swur wifew
fafrmw &% a7 q¥< g& 17 7R fad
wRT R oY | AR gEar® W wTEs
& Wiz & awva® &€, ¥fEw Wt oY
AT XU & AW ¥ w79 q1E gy
gar ¥ siw ot AT gq¥ # el aw
11055 §, ¥Yo Qo frar T EY 301
war frmm 1 el o 4 s@AT
HGT WT, WEF O FOX TH§T ST 1A
it § wwrOg fen oy W
ALY RIS T i OF SAST Y 450 59T
wasgry fowed) 8, 150 ¥997 No To
fewmr @ 9T 100 %50 A% frvarg
X5 8% & ¢% AT ¥ a9 700
WEE 1 2097 8 Sg Ay ¥ 70
Wedt Mgy § v o 91, Afww
ws Mfedt ¥ 110 FED & wTs g
¥ - %% ooy @ vy o v Wt 0 qR
KER ot it R o A W St age
agrawy & rgar e fow avga Wi
¥ sngweedty ¥ foforn & sanm @,
at o A W et K ot wwd
T g & awy W sTe § IW 4
wftk wwer Fradt &, Wt wwa T

Wt {1 xw fdt W WS A gt
first a7 fysrefye w1 s e gamed
wix sy o frfaan dw feww
a1

R EARTEATAY 301 5597
famagr g1 =58 o1 BN gw araas-
FTAT TigAT §-5F A §NT L ZETE §a T
frfarer mrge 7 A goaggy & ot
o e fauy qr, 5= & 57 47 fefms
&% 300%var AG fratar  waxfeer
¥ wrfewt & wrar saegaTs fod o) gt
a7 { mETE WraT AT 4 300 % 400
TEETAGEIT | 57 5wG A1 Lo o
#ux foewed frforze 7, sEY
37t wt frg W w7 gy B W
301 "I 3 wv % wifs ayg
wiRaT El me B owm WK
dgm  wEdie [§ 9w o8 e
A smEvers Y utafaar fow
FT ST a5 gur % gl A
&% £ o, 3 N A2 qgdde w
¥ Y ¥y =T rEEe & @iEe
dmem g wf 1 =) fefiaw & oY
sEEmTar . X s fEsw
79 &1 T frgr ard wie st fefaan as
fggmars 7 gr 0 goeedtw & fear v
Tgr s, A AAT TG AT AFTH AT
fad | 97 gRTL AN AT QX AgA WEEA-
qf e d, g W ¥ fel wRA
gwrden wAt g, o fod q@ A
ferdry sa1s faaT aAT wTEH 4

RACE TR € A A% AwATTEANT
wrgwrd, w1 S HIW 4T WYy
arar frar a1 1 & wigaT g e %W
g w1 W Jwwarde e
T 1

freaye o § OF (ol i dwY
& sgraet K= A T aveEg
fsaft 1w AN mamA N
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wex aff wek 1w frer sfat WY
ey wiz & fud wfez ¥ 7o8 L,
dzw by ¥ Aqcdw vzmr s €,
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§t weTw a1 Farowe w ww Ay

¥ at ffr 26w it oo

& Sovel amfderg Wik wr

;‘img fir 3 gudi 9x w am
i

SHRI B. V. NAIK (Kanara): I rise
to support these Demands, W2 have
g0 some labour statistics which
show that the largest labour force in
this country is m the sphere of egri-
culture—agricultural labour. That is
One sector of the labour movement in
this country which, unforiunately,
does not seem to get adequate atten-
tion either from the trade union

movement or even from the Govern-
ment.

I went through this entire budget
of the Minutry of Labour presented
by the hon. Minister, Shr1 Raghu.
natha Reddy, for Rs. 44 82 crores.
The total amount earmarked for the
purpose of agricultura] labour under
minor heads etc, etc, as I have been
able to go througn <he detailed
demands, is Rs 4 lakhs for the
Second Rural Labour Enquiry—this
is a repetiiom of th2 first enquiry—
and Rs. 50,000 for an agricultural
labour cell, Out of a tota! of Rs 44.82
crores, it comes to Rs, 450 lakhs,
that is, out of a rupee, 3 hundredth
part of a naya paisa is given for the
purpose of agricultural 1labour, to
study it, and for a ccll, only for that
purpose The rest Rs 44.78 crores
is entirely for the other urban sector.
I hope the hon. Minister would kind-
ly enhighten me om this sort of dis-
parity and why it is so; because, &s
you very well know as a famous
trade unionist, the rural agricultursal
labour trade union movement in this
country is not yet born. Wea do no!
know when it will be born. The
conventionals, even the activists, n
the trade union mnovemen: would not
touch rural agricultural labour even
with a barga-pole,
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1 have’ got figures bere fo show ibe
fantastic disparitieg that we huve in
our Iebour force. 1 hope that the figu-
res glven in thig Iimportant brochure
pocket Book of Labour Statisties asre
justified on the basis of the facs exist-
ing i our country. In this table popu-
lationl ang labour force, we Bud Siate
by Btate figures. I was yeally shocked
to know that the highest labaur
force employéd in our country
ia in the Staty of Arunachal
Pradesh 517 per cent. I wgs
trying to make out a point ibkat in
regard to the labour force employed in
our country, Arunachal Pradesh, the
old NEFA, considered to be the , r;cst
backward area lying to the north-eastern
portion has 57 5 per cent of its popula
tion as labour force, whilst the inuch-
published justifiably mucnh-published
State of Haryana pag the lowest per-
centage of labourforce in this country.
It s, accarding to the statistics g.ven
here, 26.4 per cent Are we to even it
with one of the most advanced Sistes
where there,18 an 1ndustrial take-off
and advancement hgg the lowest per-
centage of work force and the country’s
average goes to 329 per cent? It may
be a sort of cocked up figure or wrong
reporting or the mistake of the Census
Commisgsioner

We come next to agnicultural labour,
The people engaged 1n working on agn-
culture, that is, the cultivators and the
agricultura] labpyrers—for the benefit
of our friends from the CPI (M)
party—that is, out of 125 crores of

people

SHRI DINEN BHATTACHARYYA
(Serampore): 12.5 crores of people in
Flaryana?

SHRI B. V. NAIK* You are not
Lstening to me. You have become
”nn’- %

SHRI DINEN BHATTACHARYYA'
1 am giving a very patient hearing to
you.

SHRI B. V. NAIK: On page 8 of the

Labour Statistics Book, the number of
cultivating people and those engaged
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in agricltural Jbour hes been given.
%u mux in  pgricultural work
today accbunt for more than 22 pér
cent of tHe totel warking populabon
in this countyy. And for 12.5 rzpres
of people engaged in agriculture) lab-
our smd agricultural vocations we dte
providing 1/1008h part of RBudget
Demands 67.63 of the Ministry of
Labour. Thig workg out to & greater
amount of cisparity.

Coming {0 our International
Women’s Decade, of ali the professions
in thig country, labour profession, culs
tivating, agricultural, live-stock, fores
try, mining, quarry, household, cons.
truetion, trade ete ihe highest number
of femals employed iwn agricultural
labour. They are even greater than
the number of the cultivators’ wives
working and the figure is 15 crores
or 16 crores The females in {his
country are working in the flelds as
agricultural labourers as a beast of
burden and still the Labour Mimstry
has thrown its blind eye towards them.
1t 18 because the Labour Minisiry, .n
spite of the great erudition of our
Hon'ble Minister whom I hold a great
regard, is going on conventional lines
with Western concepts of Marxism
From the Peking Review I will quote.
Western concept m our country is ap-
plied when dealing with Indian labour
and Indian agriculture. (Interrup-
tions).

So much, why 1s it hke that irres-
pective of the brave attempt that has
been made in the field of releasing all
the bonded-labour, compliments to you,
and then munimum wages for agricul-
tural workers? We have no illusions
about it But, time and again we have
been told when it comes to the tmple-
mentation of agricultural labour leg:
slation and minimum wages to be
given to the workers, that this is after
all a State subject. 1 have gone thro
ugh the Seventh Schedule and I find
that adequate powerg under the Con-
current Subjects exist in Entry Nos 22,
98 and 2--Weltare of Labour includ-
ing conditions ¢f work etc.—and there-
fore ghifting of onus and the responsi-
bilily to the State Governmants In
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sespect of agricultural labour would
be very very unfuir indeed. Kindly
reler to the Concurrent List-3, Seventh
Schedule of the Constitution of India
where the responsibility is with the
Centre as well as the States, Till aow
‘we have been told that it is for the
State Governments to implement it.
Now, from rura} labour, } will come
to the problem of urban labour,

18 hrs.

Every year the number of people
who enter the live registers of employ-
ment exchanges, which do not give a
very clear-cut picture of our unemploy.
ment problem, 13 very large. It runs
o a crore of people in 1975. The aum-
ber of people who get jobs 18 always
less than the additional force which
joing the unemployed. From 1st Janu-
ary 75 to 31st December 75, 4 lakhs
people and odd were fixed in jobs, It
will mean that somebody joining the
employment register 1n 1978 will have
1o wait for 25 years to get a job after
completing this backlog of one crore
He will get his job in the 2ist century
ang certainly not earlier at the rate
at which you are progressing The
number of people who were on the
live registers on 3ist December 75
was 84 lakhs The number of penple
to whom you gave jobg in 1975 was
4 lakhs. The number of additional
people who came in, after plus and
minus, was 93 lakhe When are vou
golng to solve our urban unemplov-
ment problem? Secondly, 560 per cent
of the people whg appear on the regis-
ters are educated. According to the
ministry’s own reporf. out of the 93
lakhs, as many as 43 lakhs are matri-
culates, undergraduates and graduates
Somebody studies for his whole life-
tme in the hope of getting a job und
then he comes to know that he has to
walt for the dawn of the 21st centurv
It 1s & matteyr of scheme T speak rut
of conviction. I was unemployed for
ome full year after being a first class
fiest in the university and I know the
pange of unemployment 1 would vrge
on the Minister t» tackle it on a war

i
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What 1 am going to suggest would
look too radical, but I hope the minis-
ter takes it seriously. Now everybody
wants a babu’s job In this bank or
that bank. For three years, suspend
all recruitment. It will look negative
but let me complete, In order to in-
culcate {n our young people a sense of
dignity of labour and employment
under any circumstances, give them a
job like digging open a pit and then
filing 1t up—a sort of Keynesian
method of creating work and employ-
ment—and give Rs, 90 to a matriculate,
Rs. 120 for an undergraduate and
Rs 150 for a graduate. Keep them
employed like thig for a period of two
or three years and after this work &x-
perience, pick up the brightest ones,
the oneg working bardest and then
offer them the other jobs Nothing will
happen if there is a gap in regard to
employment in respect of the various
gervices in the governmental and non-
governmenta] agencies Thig work ex-
perience is a must if you want to solve
the explosive problem of unemploy-
ment. Whether it is Kerala, West
Bengal or any other place, we h“:
seen that at the root ?
the words form of Naxalite acti-
vitieg was the disillusionment of th;
educated and gifted men who foun
that the system operating in the coun-
try was full of deficiencies So. I *10;:
you do take serious cogmzance of t
unemployment problem and try to see
that the situation does not go out ¢

hand
i an
About brain drain, I think we ¢
afford a separate approach but let me
not confuse it

MR CHAIRMAN:
now

SHRI B V NAIK We have an
Industrial Polhicy Resolution gince 1956
but we do not have a personnel policy
and we do not have a price policy.
F¥ither a man will be a worker or 8
producer or a consumer So, we must
have these two things

Please conclude

In the end, T would ke to quote
Karl Marx for the benefit of the Labour
Minister Unfortunately, thig is a

i
i
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Peking Review from which I am quot-
ing ang Shri Dinen Bhattacharyya will
be happy to know that:

“Where there is oppression, there
is resistence and where there ig ox-
ploitation, there i struggle. With
the growing poverty of the working
class and its daily awakening, the
imperialists and social imperialists
sitting on a volcano about to erupt

at any time are doomed to destrtic-
tion.”

But I would request the hon. Labour
Mimster to frame the national labour
policy taking into consideration the
situation prevailing here.

SHRI D K. PANDA (Bhanjanagar):
Mr. Chairman, Sir, while handsome
concessions have been given to big
landlords and big industrialists, abso-
lutely no arrangement or allocation of
funds has been made to agricultuinl
labour | am one with my friend, Mr
Naik about i1t But I want to rem:nd
him that within the framework of a
capitalist development, the hon. Labour
Minister has really brought so many
progressive legislations and the apex
body really deservas congratulations
for it In the form of investment alone
25 per cent excise rebate has teen
given to export orientey industrieg tut
last vear only Rs 7 lakhs have been
spent on agricultural labour 90 per
cent of our population 1s connected
with agriculture So, for their educa-
tion and for recognising their Unions,
something more should be spent by the
Government. The Labour Ministry
should be given more powers fo spend
more monev on agricultural lahour

Ag far as State Electricity Boards are
concerned, that is one jtem of the 20-
Point Programme I again c)ngratu-
late our hon. Labour Minister that it
Is because of him that on 14/8/75 an
agreement between the management
and the electricity workers was signed,
But that agreement of 14/8/75 could
not be implemented angd the manage-
ment is taking action against those
who want this agreement to be imple-
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mented. Therefore, I request the hon.
Labour Ministar to tgke immediate
action againgt those-officers who went
to disrupt the unity among the work-
ing clasg in the Electricity Department,
Ag far as the LIC is concerned, Mr,
Sathe had pointed out certain things.
1 want _to quote something:

“That All India Annua] Business
figure which was stagnant at 800
crores for three years, jumped upto
2,000 crores in a short period of four
years. Average per capita produce
tion rose from g to 20 lakhs. This
grand harvest was reaped out of the
efforts of a static fleld force which
remained about 8,000 throughout.”

Now we demand that the agreement of
1971 regarding the work norms has to
be continued Negotiationg should be
resumed; and then you can introduce
some other thing. But without them,
the new code of norms should not be
there, (Interruptions). This s with
regard to the Development Officers of
the LIC

Now ag far a< the inter-State move-
ment of contract labour 1s concerned,
it 1s not being controlled. Even though
there is an Act, 1t 15 mostly sterile, {
demangd that more attention should be
given to this From Onmnssa, lakhs of
people are gmng outside From my
district itself, 20 lakhs of persong are
going out.

Regarding the Industrial Policy Re-
solution of 1956, 1 would like to say
something. I would like to draw the
Minister's attention to the need for

bringing about certain important
changes. Though labour is assigned
a vital role in that Resolution, the

loopholes in regard to giving concea-
sions, should be plugged; and more ang
more concessions should be given to
the labourers. Productivity and pro-
duction have increased. So many
vacancieg have now arisen; specially
in the tea plantations, cne thousand
vacancies have arisen. In the Rail-
ways also, thousands of vacancies have
arizen. But those vacancies gre not
being filled up. As a result, the work-



37y DG 10%8-71—- CHAITRA 35, 1608 (SAKA)

load on the existing workers is increas.
ing. This hag to be looked anto, and
womething hag to be done.

THE MINISTER OF LABOUR (SHRI
RAGHUNATHA REDDY) S8ir, I am
exiremely grateful to al] the Members
of the House who have participated mn
this debate with great interest and for
their valuable suggestions——and no less
I can assure them, for their criticism
I am also grateful to them for the
words of encouragement and praise
that some of them have chosen to
bestow on the Labour Mimstry, parti-
cularly, on the legislative programmes
during the year as wel] as for the im-
provement in the state of industnal
relations 1n the country It may not
be possible for me to reply specifically
to each of the observations that the
hon Members have made during the
debate for want of time So, I may
respectfully submut that if on the
number of points that have been made
by the speakers I have to reply elabo-
rately ie to reply to every point, I
am afraid T may take two days whieh
Mr Chairman, Sir you will not per-
mit me to do My colleague Shr: Bal-
govind Verman had in his interven-
tion covered extensively the ground
relating to Ilabour welfare, social
gsecurity, employment and training
including apprenticeship  traiming
Though certain pomts have been
raised further, my collegaue had
already replied to most of the points
that had been raised I can assure the
hon Members that respectful note has
been taken of all the pomnts mentioned
by them and it should be our endeav
our to examine these with the utmost
care and to see how far these sugges-
tions can be taken up for implemen
tation

Sir, there can be no dicagreement if
1 say that the most sigmficant event in
the vear 1975-76 had been the promul-
gation by the Premdent of the infernal
emergency in June 1975 The grare
threat posed by the reactionary and
fascist forces fo the stability and order-
Iy progress of the nation has been halt
ed by the timely action of the Prime
Minister. Their attempt to wreck the
demovratic instiations has been folled
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These forces are po doubt in retreat
but they are not routed Eterna) vigi~
lance and discipline alone would pre-
vent them from regrouping and reap-
pearing The emergency hag marked
the beginning of the new era of disci-
pune angd an era of self-regulation
This 15 the only way to effectively

counter the designs of desperate ad-
vocates of disruption

The 20-Point Economic Programme,
to which reference had been made by
many hon Members, was announced
by the Prime Ministe; on the 1st July
1975 ang 1t con<tituteg a charter of
economic transformation in terms of
social dynamics This programme 18
an historic  water shed 1n the socio-
economic lhistory of India It 15 a
matter of pride to all of us particular-
ly to us of the Labour Ministry that
four out of the 20-points come within
our purview, and offey an immense
challenge and an opportumty to all of
us to contribute positively to the fulfil-
ment of the 20 Point Programme At
the same time 1t places on all of us a
heavy responsibility and 1 am sure
the Housc would agree that we have
not been found wanting in meeting
this challenge

The abolition of bonded labour to
which the hon Members have made
verv notable references 1s onec of the
important items of the 20-Point Pro-
gramme The necessarv legislation,
preceded by an Ordinance promulgated
by the Presilent has been passed by
Parhament We have laid down the
guidelineg for the rehah litation of the
freed bonded labour The State Gov-
ernment are prepar ng <chemes to
endow the freed bonded labour with
some independent means of hvehhood
Surveys are being organised to iden-
tif, the different forms of debt-bond-
age that «bll enst in the guise of
ostensible legal systems A Central
Commuttee haq also heen set up to co-
ordinate and oversee the wo k relating
to this sotio economic progrimme

It 1s 2 matter of particular satisfac-
tion to us that the hon Speaker had
an occasion to visit one of the camps
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«organised by the National Labour Josti-
dute under our Ministry for the freed
bondeq labour in Palamuo district in
.Bihar-~I am sure my good Irfend,
Shri Ramavatar Shastri must be quite
aware of that—and that the hon
Speaker was quite satisfleqd with the
functioning of the camps. 1 might
recall that the Speaker was pleased to
mention that it wag a very good camp.
“Therefore you would kindly appreciate
that we are not only trying to liberate
‘the bonded labour, but also giving
them the necessary training, so that
they can stand on their own feet,
develop into an organisation and help
~other fellow-bonded labour to liberate
themselves with their help 1t is,
therefore, a new social force to help
“theiy development by way of training
the bonded labour themselves

Some hon Memberg said that certain
action had not been taken by some of
the State Governments with respect to
bonded labour Thig matter had been
«digscussed i1n the Labour Minsters'
Conference, an4 also references had
been made in the Chief Ministers'
Conference and a Central Committee,
an experts committee of officers, head-
ed by the Labour Secretary, 1s going
into the problem, and the Labour
‘Ministers have been requested specially
“to look into thig problem and help the
liberation process of the bonded labour

Notwithstanding the fact that some
State Governments did not realise that
bonded labour existed in their own
States, now they are alro coming for-
ward in identifying the bonded labour
and in taking the necessary steps in
thiy direction, for instance, Tamil
Nadu

Another point of the 20-Point Pro-
gramme 13 regarding the minimum
wage for agncultura]l] workers  This
sspect has also been discussed in ex-
‘tenso Sometimes very angry referen-
wes t0 have been made fo the problem
of agricultural labour and their con-
«ditions of living As a remult of spetial
wmttention being given to this work, I
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25 Slad jo say that several Btate Gov-

eramenty havw vevised upwird Uw
minimum rates of wages of agricultursl
workers. They have also taken ateps
to gemr up v’ administentive miachi-
nery 80 that the implemaentation of the
reviseq ratesg of wages is effective and
timely. We alsd have separately un-
der consideration proposals for amend-
ing the Minimum Wageg Act in sever-
a] respects to make this Act a more
effective instrument of social justice.
For thess amendments I hope I would
be able to come forward in this House
with a proper Bill and I hope, if it is
possible during the present gession of
the Parliament itself, I may be able
to introduce the Bill

While I am on this subject of mum.-
mum wages, 1 would also like to in-
form the House that we are likely to
issue a notification very soon fixing
and revising the rates of mimmum
wages in the Central sphere for work-
ergs in  agriculture and some of the
mining industries like manganese,
mica, bauxite, chromite, china clay,
white clay. copper, gypsum and bary
tes This aspect has been referred to
by some of the hon. Members !
thought 1 could come to the House
today with the notification, but unfor
tunately due to some technical reason.
I could not do so

I would also like to inform the
House that as a result of our persist
ent efforts over the last few years, we
have been able to achieve a certamn
measure of uniformity in the rates of
minimum wages paid to the beed:
workerg and these rates which were
appallingly low about a few years back
have been raised progressively during
this period This is a matter of com
mon knowledge, and 1 need not stress
this point,

The third item of the 28.point pro
gramme relating to us iz the scheme «f
workers' participation in {ndustry al
the shop fioor level and at the plant
level, Az hon. Members are IV
aware, the scheme ig g flexible one ‘0
that it can be adapfed to local condi-
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tions  Participation in decision-mak-
ing at the appropniate level makes the
worker feel that he 18 not merely a
mute instrument of production, but a
conseous controller of the economic
apparatus Particapation, thepefoie
makes lum develop a stake in the pro-
- gduetion process it helps him transcend
s alienation I m1y be permit ed to
state that alienation 1n the context of
the produclion protcss is a socio-his
torical concept The cnncept 1« dyna
mic ang 1t 1s a process but unfortu-
nately the high piests who believe
only 1n the doctrine of human relations
but not mn any hberation of workers
from alienation consider it as an an
thropological conception bearing the
mark of resignation and despair Theve
is a distinction between the socio his-
torical concept and the anthropolugical
concept because the latter believe mn
the doctrine of human relationq only
for the purpose of exploitation and
petter prnduction and productivity and
not in the hberation of the worker
from the feeling of alienation itself
The tremendous improvement in the
otherwise deteriorating industnal rela-
tions in the Durgapur steel plant for
sexsmple ang the consequent pheno-
menal increace in preduction 1g 1 no
small measure due to the adoption of
the system of participative endeavour

The Prime Miister was pleased to
<ay

Especially 1n a public entenyr se
there should be no castes no harr!
erg between workers ang executives
engineers technicrans ard superii-
sory staf Al should work for the
common goal of increasing produc-
tion, of improving the quality of the
goods produced and of serv'ng the
eoun "

Thie is the eszence of the concept of
participation

The progresg achieveq has been en
couraging. Mowt of the Central public
undertskings have initiated steps fo
implement the echeme The recent

PNCX&! made In this in the private
0 841
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sector establishments 1 also a -
able Some of the State Jmer:rlx)\re?tls
have extendeq the scheme even to
unitg employmg less than 509 work.
men Therefore iig flexibility s writ
large on the face of the scheme 1
have no hesitation 1n saying that the
<cheme of workers participation holds
the key to continued improvement in
industrial  relations and to sustained

Indreases in both production and pro-
dut tivity

The last of the items mecluded 1n the
20 pcint programme  relating to the
Labour Ministry deals with the Ap-
prentices Act  Ag a result of vigor-
ous steps tiken by u. and the State
Governments the performance in the
utii 1tion of seats under the Appren-
tices Att has reached almost 100 per
cent 1n the country as a whole and In
some States i1t has even exceeded this
Special atention has also seen given
to the recruitment of apprentices from
among the scheculed castes scheduled
tribes the minoriliec and the physt
callh handicapped persons We have
also within thug year revised the rates
of stipend paid fo the apprentices
One of the points frequentl' urged 18
that the apprentices under the Act
must be pro ided with emplovment in
the establishments 1n which they
undergo apprenticeship traimng
This matter 1 under cur con<'dera-
tion Mean+ml the House will be
glad to knos tha* mv cugges'rn
made to the Chief Mmusters at the
recentlv held Conference ¢ Chief
Ministers to take up thic matter with
the emplorers at th» meehng of the
State Apex Bodies has alsp found a
readv response I hcpe withm the
shor‘est possible time the Cheef
Ministers and the leaders of the State
Apex Bodies will meet and see that
this matter 1s discusseq and offer sug-
gestions with regard fo the imple-
mentation of th.s matter too

We 1n the Labour Mimstrs are fully
aware of th> responsibilitiee an{ op-
portunities that these programmes
impose on us and 1t 15 a motter of
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satistaction to me that we have done
all that is possible wit\in the givem
human and financial resources to im-
plement the programmes promptly
and efficiently.

Apart from th2 action ¢al‘en by us
on the four points included in the
20-point economic programme which
I have just now mentiored, I would
also like to interm the House of the
other results arising out of the dec-
laration of the Emergency. The in-

dustrial relations climate has im-
proved beyond all reccgnition and
there is a great sense of dis~ipline

and production has improved.

Ome of the indices, or, perhaps, the
only index which is usually consider-
ed for assessing the state of iudus-
trial relations has been the loss of
mandays as a result of industrial
action in any given period. I am
glad to inform the House that as
against the total of over 40 million
mandays 'ost in 1074, the number of
mandays lost during 1378 has come
down by 50 per cent to about 20
million. It is also significant that
during the seven month perind after
the Emergency, ie. from July, 1875
to January, 1076, the tota] numnber of
mandays lost has come down to 5.4
million as agaist 18.9 million for the
same period in the previous year,
i.e. from July, 1874 to Jenuary, 1975,
Also, if we taka the 7 mon*hs imme-
diately prior to the promulgation of
Emergency, the number of mandays
lost was 18.1 millions as against 54
millions during the first 7 months of
Emergency. This is indeed, a very
encouraging state of affairs, If we
consider the loss of mandays as tet-
ween the private sector and the pub-
e sector, the performance in the
public sector has been extremely
gratifying. In the first seven months
of Emergency, out of 54 milllon
mandsys lost, as much as 5.3 million
mandays lost wern accounted for by
the private sector, the public sector
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accounting for only 015 million
mandays. Compared to the figure for
the seven months immediately prior
io the Emergency or for the seven
corresponding months of the earlier
year, ie. December, 1974 to June,
1975, the improvement in industrial
relations in the public scctor is even
more revealing. As against 0.13 niil-
lion mandays lost in the public sec-
tor, during the Brst seven months of
the Emergency, the figures of luss of
mandays in the public sector for the
preceding seven months, ie, Decem-
ber, 1874 to June, i975 was 3.2 mil.
lions and for July, 1974 to, January,
1975, 1.6 million mandays. '

Again the Prime Minister in this

context was pleased to observe yes-
terday:

“Industrial labour has responded
magnificently to the nation’s 1nvi-
tation, ILabour cenflicts have abate
ed. The number of mandays lost
show a big decrease ang I have re~
ceived some impressive figuies of
the progress of the scheme of
workers’ participation in manage-
ment, But I dont think that this
progress is even, Each one of you
must ask yourself whether you
have done your best in this direc-
tion.”

We have to ask this question 1o
oursslves, -

Now, I am particularly referring to
this performaace of tte pubhe gector
to emphasise the increasiny faith tha'
the workers continue to place o1 the
role of the public sector in the eco-
nomy of the country. The pubtic
secior was conceived as an instru-
ment for developing a socialist suciety
by capturing the commanding heights
of the econumy, and this hope ha-
been vindicated by its performance
regarding which I would like to give
some details. In 1974-78, the public
sector had an  investment of ov:r
Rs, 7,380 craves. This is 18 per cent
more than the ‘nvestment In the

[
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preceding year. The working results
for 1974-75 in respect of 12C cperat-
ing public sector emterprise e&nhow a
net profit before “ax of Rs. 31248
crores and net profiis after tax of
Rs. 183.55 crores as against Rs. 148.68
crores and Rs, 64.42 crores 1espec~
tive.y during the preceding year.
The turn over as percontage of capi-
tal employsd was 15¢ 2 per cent in
1974.75 as against 128 9 per cent dur-
ing 1973-74. The gross proit as
percentage on capita] was 8 4 per
cent in 1974.75 as agamnst 5 2 rer
cent in 1973-74 Similarly, net profit
after tax us poreentage on equity was
4.9 per cent during 1974-75 as against
19 per cent 1n 1973-7¢ The sales
turn-over in 1974.75 amount to over
Rs. 10,000 crorvs registering = 51 per
cent increase over the figures for
1973-74. The value of the invertory
as on 31st March, 1975 amounted to
8 9 months cos. of production turn-
over as against 4.3 mnonths 1 the
previous year. Foreign exchange
earnings through exports of goods
and trading amounted {0 Rs. 1081
crores 1n  1974-75 as  against 675
crores 1n 1973-74. Similarly, there
has been substantial improvement n
the performance cf the public sector
in 1974-75 in the matter of resource
mobilization to the extent of Rs 1130
crores an dalso of capacity uthlisa-
tion The employment in the pubhc
secior algso has gone up to 14 08 jakhs
in 197478 48 agaimst 13.44 lakhs m
1978-74, The total outgo in 1974-75
on account of salary ang wages and
other benefits for the emplovees was
Rs, 1053 crovss, registering a 40 per
cent increase over the previous vear.

With regard to employment growth,
it is worth notingz that like the pre-
ceding years, the public sector conti-
nued to do better than the private
sector. In the case of public sector,
the growth rate was 8.20 per cent,
whereas it was .1 pe~ cent in respect
of private sector, This is the per-
formanes of the publig sector.
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It should be a matter cf particulay
sacisfaction 1o every one of us thal
the performauce of the public sector
has shown steady inprovement cver
the years ond has justified the faith
that the naiion has placed in it I
would on this occasion like to re-
fresh the memocry of the hon. Mem-
bers as to wnat was <aig in this con-
text in the [I'irst Five Year Plar
document I quote-

“Whether one thinks of the pro-
blems of caorial formation o1 of the
introduction cf n2w techniquas or
the extension of <ociol zervices or
the overall realignment of the pro-
ductive forces and cass relation-
ship within society, one comes In-
evitably to ihe conclusio1 <hat a
rapid xpansion of the econumy
and socral responsibilifies nf the
State alone Le capable of satisfving
the legitimate expectgtions of the
people I© doos mean, however, a
progressive widening of the pubiic
sector and the re-orientation of the
private sector the needs of the
planneq cconomy.”

Yesterday, the Prime Minister was
pleased to say and I quote:

“No counry in today’'s woild can
progress, or cven effectively retan
its freedom without a strong 1dus-
trial base And surh a base cannot
be built in a newly free country
without State mitiative Qur pub-
hic sector 18 an essential feature
and dynamic instrument of sccia-
hism This s prease'y why it has
been under so much attack”

To ensure that the private sector
also plays its assigned role and to
develop a system of bipartite corsul-
tation betwoen the oiganizationg of
employers and workers the National
Apex Body was set up. Based on *h2
deliberations of *his body, Lipartite
industrial Committees at the national
level for some of the major mndus~
tries like textiles, cemen* engineering,
plantations, chemicals, banking paper
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etc, have also been get up. In addi-
tion, the Stite Goveruments have
also been :equcsted to set up Apex
Bodies at the State level A few
States are still to set up these Apex
Bodies and w» are pursuing the mat.
Mor vigorously with those State
Governments.

Despite the decision of the National
Apex Body at one of its earlier meet.
ings that there should not be any
unilateral, lay-off, retrenchment or
closure, it was found that the inc.-
dence of lay.off. retrenchment and
closures had not auated. lhis, in the
context of considerable under-utiliza-
tion of existing capacity 18 5 cause for
‘concern. It was. therefore, found
necessary that the mate; should be
legislated for and as the Houwe 1s
aware, we have amended the Industrial
Disputes Act for the regulation of lay-
off. retrenchment and closures The
Act has been brought into force a
little over a month ago. Rules have
been promulgated and the prescribed
authorities notified by the Central Gav.
ernment. Some of the State Govern-
ments have also done hkewise It s
too early to assess the working of
these legislative provisions but I hope
that the existence of this legislution
itself will result 1in the improvement of
the gituation as far ag these matters
are concerned,

SHRI S, M. BANERJEE What about
the recommendation of the Apex Body
with regard to taking over?

SHRI RAGHUNATHA REDDY: 1
am coming to that. Another significant
development during the year contribut.
ed both by the Emergency and the
earlier steps taken by the Government
is the arresting of price increase and
the actual fall in prices to which hen.
friend, Sri Ravi made a reference and
the manner 1n which it bas benefited
tse workers themselves and the way in
which the workers got full benefit out
of their wages and in fact their real
wages bave gone up.
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The All India Consumer price Index
Numberyg of the working class have
steacdily come down after the Emer-
gency. The 1index which was 328
(1960==100) in June, 1975 has come
down to 200 in February, 1976, This is
not an easy achievement. This 1s a
matter for which one should feel
proud. On the subject of Consumer
Price Index Numbers, some of the hon.
Members referred to the report of the
Bhattacharya Committee set up by the
West Bengal Government. ] need only
say on this that as far ag the Labour
Bureau at Simla is concerned, there is
nothing in the report which 1s critical
of its funciioning, The Consumer
Price Index Numbers are compiled on
the basis of well.established proce-
dures and its compilation is based on
the advice of a competent Technical
Advisory (ommittee A Family Budget
enquiry has also beenp completed and
we propose the 1ntroduction of the
new series of consumer price 1ndex
numters with base 1971 =100 It is our
hope that all wage setllcments n
future particularly in the matter of
payment of DA would be on the bass
of the new series

May I now, Sir, with your permis-
sion, refer to certain other aspects of
our work? We have, as the hon. Mem.
bers would agree, put through a very
impressive hst of legisiations within
the last few months I am grateful to
the House for having passed them The
year 1975 was celebrated as the Inter.
national Women's Year and 1t was only
appropriate that during that yvear the
Equal Remuneration Ordinance was
promulgated and ehacted subseguently
ax the Equal Remuneration Act. Apart
from the provision for equality of
wages for men and women workers
doing the same or similar nature of
work, the law also has certain other
features relating to employment op
portunities for women, An apprehen-
sion was voiced about the applicability
of the law to agriculture. The House
may recall that earlier when it was
considering the Equal Remuncration
Bill the game point was raised, and
had assuped the Houwse thai the pro-
visions of the Bill would be made 3p-
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plcable to agriculture and if there is
any legal difficulty that may arise, cer-
tainly steps would be taken to remedy
it. We are proposing to apply the law
to agriculture also early. We have so
far applied the law to employment in
plantations, employment in the Central
and State Governments, in local bodles
in banks, insurance and other financial
institutions, in  hospitals, nursing
homes and dispensaries, and educa-
tional, teaching, training and research
ingtitutions.

When I refer to this matter, 1 do
not want the two distinguished lady
members to fecl that I have not an-
swereqd soma of their specitfic ques-
tions .

SHRI M RAM GOPAL REDDY
(Nizamabad) You can answer all of
them We will patiently histen to you

SHRI RAGHUNATHA REDDY I
can dssure them that all necessary
steps would be taken under this en-
actment for the purpose of ensuring
that proper employment potential 1s
created for women and no hardship
would be caused to them That is the
purpose for which the Adwvisory Com-
mittees are contemplated under that
legislation and I do hope that neces.
sary steps will be taken by the con-
cerned governments because the Cen.
tre can only deal with matter which
falls under its junisdiction and this
matter was also discussed with the
Labour Ministers anq we have reques-
ted the State Governments to sed uc
their suggestions for the purpose of
extending the provisions of this law
in respect of variou. items mentioned
in the Schedule to the Minimum Wages
Act. Ag soon as we recewve their sug-
gestiong this law would be made ap-
plicable to such occupations also

I have plready referred to the legis-
lation about the abolition of the
bonded labour system as also the
amending legislation for the regulation
of lay-off, retrenchment and closures-

A geparate law for regulating the
conditions of service of the employees
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engaged in sales promotion has also
been enacted. The Employees® State
Insurance Act and the Maternmity Bene.
fit Act have also been amended, Simi-
larly, amendments to the Payment of
Wages Act and the Payment of Bonus
Act have also been passed. Only a
few days ago the House had passed
legislations levying a cess and for the
setting up of Welfare Funds for the
welfare of beed: workers and of the
workers m the iron ore and manga-
nese minés The legislation for amend-
ing the Workmen's Compensation Act
both for extending the coverage and
increasing the scales of compensation
has heen passed hy the Rajya Sabha
and 1s now pending hefore this House.

We have on the anwvil proposals for
the amendment of certain other laws
hke the Factuties Act 1 had earliey rea
ferred > proposals fcr amending the
Mimmum Wages Act, We are also {ak-
ing steps to expedite the further stages
of the Mines Amendment B.1l and the
Plantations Lahour Amendment Bill
We are also proposing to prepare a
model legislation—to which a refer-
ence has been made by one of the bon.
Members—based on the Kerala Act for
the welfare of agricultural labhour The
comments of certain State Govern-
merts are still awaited and it 1s our
desire to complete thi; exercise also
as early as posstble,

In addit.on to these legislative
eftorts, we have also Leen trying to
deal with the problemss and pro-
grammes of labour {hrough voluntary
arrangements also The National Apex
Bodv. the National Industrial Commit-
tees and the State Apex Bodtes to
which I had earlier referred as also
the scheme of workers' participation
in mdustry at the shop-floor level and
at plant leval are examples of this ap-
proach. In addition we are also laying
imncreased emphasis on the scheme of
workers' education, and subject to the
availsbibity of funds we would like
that scheme to be extended so that it
could play an increasingly useful role
in a larger measure.
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While on the subjeci of education, I
would like to refer to the setting up
of the National Labour Institute as a
registered Society. This Institute
which started functioning less than two
years ago, has made outstanding con-
tribution even during thig short period
We are fortunate in having as the
Chairman of the Executive Council of
the Institute, Shri P. N, Haksar, Deputy
Chairman of the P, Commussion
and his direction, guidance and sup-
port has enabled the Institute to launch
a large number of projects and pro-
grammes during the year. A major
breakthrough has been in the matter
of organising landless rural labour, for
which purpose over the last one year
the Institute has organised eight
Rural Labour Camps in out of-the-way
angd remote villages of Bihar, Orissa,
Rajasthan, Andhra Pradesh, West
Bengal and Kerala. In all, 376 per-
sons participated in these camps. The
yast camp held in March 1976 was 1n
the Palamau district of Bihar. This
camp, as 1 have mentioned earlier, was
for the freed bonded labour The cbjec.
tive of the camps 1s to raise the level
of consciousness of the rural labour so
that they can organmise themselves for
reaping the benefit of the various
schemes and to make them aware of
their rights and opportunities and most
importantly to make themn aware of the
need to organise themselves by ident:-
fying the social and cultural barners
standing 1n the way of their unification.
1 am glad to say that some Members
of the State Legislatures as well ag of
Parliament had also taken keen
interest in these camps as resource
persons. As already indicated by me,
we also had the privilege of our Hon
Speaker visiting the last Camp in
Bihar.

The Institute has also held three
programmes for trade union leaders at
the enterprise level, two in Delhi and
one at Talchar, Orissa, In all 327 parti.
ecipants attended these programmes.
Besides, 7 educational programmes
were also beld for 194 Indusirisl
managers and government officialy 10
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develop a democratic leadership style
among them. Apart from these, high
priority has also been given to action
research, an actlvity primarily meant
for converting uncongenial work en-
vironment t0 a more healthy one.
Participative management in varlous
work situations, particularly, in Post
Offices, Hospitals, Banks, Insurance
and industrial undertakings have been
faken up. Further, the Institute has
also undertaken on a selective basis.
Consultancy Projects for public enter-
prises and even Government Depart-
ments/Ministries. In all, in a short
period, I am proud to say, the Institute
has been able to develop along non-
conventional lmes with a high degree
of commitment to the most neglected
sectors of the population

One of the Cut Motions, in fact the
first Cut Motion, refers to the need
to improve the working of the Labour
Ministry. Nobody is more conscious
than I of the need to maintain the effi-
clency of the Labour Ministry at a
peak level of performance to discharge
the varying and onerous obligations
that are entrusted to us. Shn R. N.
Sharma had, during his speech, refer-
red to a certain fall in the perform
ance of the Central Industrial Rela-
tions Machinery with particular refer-
ence to the number of Industrial Dis-
putes handled, number of settlements
effected etc. It must be recognised that
the improvement in the industrial rela-
tions has also, to a certain extent,
vesulted in the number of disputes
coming down. While the officers of
the CIRM continue to devote a major
portion of their attention to industrial
disputes and their resolution, the other
agpect of their work, particularly im
plementation of labour laws, has been
receiving increasing attention. The
work relating to the implementation of
the Contract Labour (Regulation and
Abolition) Act, payment of Gratuity
Act, Payment of Wages Act, Minimum
Wages Act, etc. s now being more
vigorously tackled. While on this sub
ject, 1 would lke to refer to a point
made by Shri Ham Singh Bhai Verms,
refercing to a moent judgment of the
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Andbra Pradesh High Court on the
Payment of Gratuity Act; we are al-
ready considering proposals for amend.
ment of the Payment of Gratuity Act
in the light of experience so far gained
and we shall most certainly give our
serious consideration to the position
which has arisen from the Judgment of
the Andhra Pradesh High Court.

Bir, you are a distinguished lawyer
and you will appreciate the position. It
is very difficult for us to agree to the
reasoning of the High Court. There
cannot be any harmonious construc-
tion in violation of the specific provi-
sion of 15 days. The doctrine of bene-
ficial construction must be appled in
such cases and not the doctrine of
harmonious construction. If the doc-
trine of harmonjous construction is to
be applied, the doctrine of harmonious
construction must be harmonised with
the doctrine of beneficial construction.
Then only proper consideration of law
can be had und this is what is missed
by the reasoning of the Andhra Pra-
desh High Court, which I am sorry to
say. We have also been emphasising
on the Industrial Tribunals the need
for expeditious dirposal of adjudica-
tion refarences made to them. In fact,
for the first time, I held a meeting of
the Presiding Officers of the Industnal
Tribunals only last month to review
the progress and to impress upon them
the need for speedy disposal of busi-
ness. While T am satisfied that the
Tribunals have been sparing no pains
to speed up the disposal, I am told.
consequent on frequent adjournments
sought for by the parties as well as
congequent stay orders that parties
sometimes obtain from the higher
courts, the progress could not be as
satisfactory as expected.

8ir, you are fully aware how Article
226 can be utllised and can be invoked
for the purpase of getting stay orders
and delaying the resolving of various
matters of disputes between the par-
ties, This is 2 matter of common
experience. I do not wish to offer any
more comments on this as it is well
khown. We are also taking steps to
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de.centralise the offices of the Em.
ployees’ Provident Fund Organisation
by the opening of sub.regional offices,
one of which at Nagpur has already
been set up; proposal for opening some
regional offices at a few other centres
are also being considered. Perhaps in
Maharashtra itself there would be one
office at Poona, and in U.P. we are
thinking of places like Gorakhpur,
Meerut etc, We try to increase the
efficiency of the orgamsation of the
Provident Fund Commissioner by in-
creasing the number of offices so that
the turnover of work can be more
easily done than what would be the
case if this is concentrated at one
place.

A point was raised by Mr. Sangh
regarding instructions for simplifying
the forms and also in regard to dupli-
cate forms. I wish to bring to his
notice that instructions have been
issued. In some places 1f this is not
1ssued, I do not exactly know the posi-
tion, I would discuss this with him and
I w1ll see in which manner the remedies
can be found. As z matter of fact,
these instructions have been issued a
long time back. But unfortunately
this could not be extended to all those
who have already sent their forms.
But, for the new comers this is apphc-
able and this form has come into exist.
ence. But if there are any other diffi-
culties, I would discuss with Mr.
Sanghi and see in what manner this
can be resolved,

We have also done some exercise on
the simplification of forms and returns
to be submitted under various labour
laws, particularly by the smali estab-
lishments who find it difficult to fulfil
all the requirements of the rules and
procedures Regarding the suggestion
made by Mr. Sanghi, we have made
certain alterations with regard to the
certificate to be provided upto a cer-
tain amount. The Provident Fund
Commissioner has got the necessary
authority to deal with it. He will
agree with me that this cannot be
easily dealt with, unless there is suffi-
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cient authority to do so and one is
fully satisflad about it.

Some hon. Members have already
referred to the problems of safety in
mines and the need to strengthen the
organisation of the Directorate-Ceneral
of Mines Safety. Proposals for reorga-
nisation of the DGMS are on hand, 1
hope it will be possible for us to take
early decisions in consultation with the
Ministry of Finance. We have an
ambitious plan for strengthening and
expanding the Coal Mines Rescue
Stations. Hon. Members would have
noticeq that in the detailey budget
proposals, provision of Rs. 98 lakhs
has been made for this purpose, Wea
are also proposing to amend some of
the Coal Mines Regulations under the
Mines Act. The Chasnala disaster
would no doubt remain a grim re-
minder,

In this context, Sir, you would kind-
ly permit me to say a few words with
regard to the duties of the Director
General of Mines Safety, The high-
sounding designation like Director
General of Mines Safely seems to
create an impression in the minds of
some hon. Members that Director
General of Mines Safety 1s absolutely
responsible for every accident that
takes place and he must be held res-
ponsible for the enlire safety. Sir, as
far as this matter is concerned the
Director General of Mines Safety and
his organisation is only a regulatory
organisation or policing organisation
and the primary responsibility as far
as the safety Is concerned rests with
the management, As far as the Direc-
tor Genera] of Mines Sufety is con-
cerned it is only an authority for pur-
poses of regulation or policing,

Sir, I do not wani to trouble the
House by quoting various authorities on
the subject. It has been well-laid
by International Labour Organisation
Report 1956 on safely in coal mines
and also by the Royal Commission on

" safety itself and also Chief Inspector
of Factories in its 1889 report and also
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by the Enquiry Report on Jitpur
accidenf. While I do not want to
minimige the sesponsibilly, the caution
and the precautions that the Director
General of Mines Safety will have to
take in respect of mine safety, it must
be accepted wifhout any further
doubt about it that the primary res-
ponsibility -as far as the safely is con-
cerned is that of the management and
if the Director General of Mines Safely
is entrusted with every responsibilily
for the mines gafety then you will
have to post an officer from the or-
ganisation of the Director General of
Mines Sufety for all the twenty-four
hours in the mine itselt which is
a physically impossible feat to be
carried out., Therefore, as far as this
aspect is concerned, though the Direc-
for General of Mines Safety is expec-
ted to regulate, police and toke neces-
sary steps and use every precaution
and caution to see that accidents are
averted he is also an enquiring autho-
rity rather an investigating authority,
Therefore, to lay the respnnsibility on
the Director General of Mines Safety
who is an investigating authority,
would be a contradiction in terms. As
such, the primary responsibility is
that of the manazement. I donot
wish to labour further on this aspect.

Sir, you were pleased {0 make some
points and referred to the need for a
clear policy on housing for industrial
workers. While we have made some
progress in this field as far as the mine
workers are concerned under the
various Labour Welfare Pund Acts and
also while we coniinue 1o impress upon
the State Governments the need for
speedy provision of housing to  the
plantation workers under the Flanta.
tions Labour Act and while the pub-
le sector enterprises have a creditable
record having spent Rs. 357.9 crores
and adding 3.07 lakh of houses to their
total number of houses in the new
areas still I must admit that a lof
remains to be done in this respect of
the workers in the factories and
other establishments. I do hope we
will be able to march in thig direction
and provide necessary housing faecil-
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ties for the workers but it is a long pro.
cess,

As I submitted earlier, Sir, il would
take a considerable time if 1 refer to
all the points raised by the hon. Mem-
bers There was one point referred to by
Shri 8. M. Banerjee. It is a favourite
subject for him. I have got some re«
collection about this case when I was
in the Department of Company Af-
fairs, It has become almast a classic
for Shn Banerjee. It is the case of
Shri Ramraitan Gupta and Company.
I can assure Shri Baneriee that all pos-
sible steps have been faken for the
purpose of taking action under various
laws, Action under section 8 of the
Provident Fung Acst hag been taken.
Recovery proceedings had been initia-
ted. Prosecution proceedings have also
been initiatad. Complaints under sec-
tions 406 and 409 IPC have been lodg-
ed by the police authorities. This is
what the Provident Fund Commissioner
can do. He is not gifted with greater
powers or greater capacity than what
he can do under the Act. The law
of the land is there.

SHRI S. M. BANERJEE: What
about taking over the two mills, the
Lakshmirattan Cotton Mills and Ather-
ton West Mills?

SHR] RAGHUNATHA REDDY: This
question falls within the province of
the Ministry of Commerce,

SHRI S. M. BANERJRE: 1 ask all
the Ministers including the Mmister
of Commerce.

SHRI RAGHUNATHA REDDY:
Though it would be rather hazardous
on my part to make any statement on
behalf of the Ministry of Commerce,
which is the proper Ministry to make
a statement in this regard, I under-
stand that necessary steps are being
taken. I hope Shri Banerjee will nct
be disappointed for long,

SHRI §, M, BANERJEE: [ asked a
parlinent 4uestion and I was assured
by the hor, Ministey ¢f Commerce that
legislation would be introduced includ-
ing they mills in the Schedule.
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Now the Schedule containg only 103
mills. Will this Bill be introduced or
nof and is it a fact or not?

‘SHR'I P. M. MEHTA: 1 had men-
tioned the Priyalakshmi Mills of
Baroda ang the Subbalakshmi Milis of
Khambat and had said that they
shoulq be taken over. I had also de-
manded that the Bhavanagar Vege-
table Products be taken over. He has
not mentioned anything in reply,

SHRI RAGHUNATHA REDDY: My
friend, Shri Banerjze, is a very expe-
rienced parliameniarian. I houpe he !
would be able to understang the im- }1’
plication of what 1 have said. I do ‘'
not want to elahorate jt further. J

i

SHRI SOMNATH CHATTERJEE it
(Burdwan): By giving him a cerlifi- ,
cate, he has evaded the question, :

s
.

SHRI P, M. MEHTA: What about
my point? I would request him through
You to answer it.

SHRI RAGHUNATHA REDDY:
Thanks to the good offices of Shri P.
M. Mehta. I have become familiar
with these two names, Subbaiakshmi
and Privalakshmi. These two mills the
Subbalakshmi Mills and the Priya-
lakshm: Mills, are being taken care of
by the Ministry of Commerce and not
by the Labour Ministry,

1% hrs,

I'have almost come to the end of my
reply. At this stage I would like to
refer to the historic role of the work«
ing class in the development of our
country. Why does mun toil? One
should ask {his quesiion. Other crea.
tureg any totally conditioned by their
instincis and reflexes, They cxist cnly
in the biological sense. Man transcendg
natural reflexes and this defines
human existence, and by doing so we
create the ‘Kingdom of the Mind'. Hu.
man labour, therefore, is our means of
. surmounting the limit imposed by &
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ture. It is our springboard to  the
‘Kingdom of Man'. That is the pur.
pose of all toil. Labour ig not a com-
modity sold in the market. It is an
activity by which the human species
defines ity ontological essenze. It is
this realisation of its role that should
inform all the actions and programmesg
©of the working class, and for achieving
this higher purpose, the unity of the
working class ang realisation of its
re_sponsibilities beyond mere econo-
mism are of the essence. I have no
hesitation in saying that the Indian
working class would achieve this hig-
‘her purpose and would be a bulwark
againgt fissiparous and fascist tenden-
cies and would act in support of the
Parliamentary instifutions and demo-
cratic values. We are at a verv cru-
clal and challenging period of India's
history ang we have to look to the
working class for achieving all our
cherished goals and maintaining our
abiding values. It is in this context
that I cherish the philosophy of demo-
cratic socialism andg can do no better
than quote Pandit Jawaharlal Nehru
on this point. I quote:

“Y am convinced that the cnly key
to the solution of worq problems
and India’s problems hes in socia-
lism and when I use his word. I do
go not in a vague humanitarian way
but in the scientific economic sense.
Socialism is, however, something
even more than the economic doc-
trine. It ig a philosophy of life and
ag such also it appeals to ma. I see
no way of ending poverty, the vast
unemployment, the degradation and
the subjection of the Indian people
excepting through socialism.”

These words spoken by Panditii 40
years ago wut Lucknow are still

relevant.

It ig therefore with a sense of some
saisfaction and purpose that I cem-
mend to the House its approval of the
demands and would also request that
wl] cut motions be withdrawn. Be-
fore 1 sit down, Sir, let me quote
.again the words of Pandit Jawsrharlal

Nehry spoken 40 years back:
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“Socialism is thus for me not mere.
ly an economic doctrine witich I
favour; it is a vital creed which
1 hold with all my head and heart.”

In the faithful implementaion of so-
cial and economic philosephy of Pandit
Jawaharlal Nehru ang in fighting the
forces of fascism ang reaction under
the leadership of our illustrious Prime
Minister, I may say in all humility that
the Labour Ministry, ity officers and
staff have done their humble best, In
the end, let me quote the words of
Swami Vivekananda in his letter to
Sister Nivedita, eighty years ago:

“Who will give the world light?
Sacrifice in the past has been the
Law, it will be alas. for ages to
come, The eerth’s bravest and best
wil]l have to sacrifice themselves for
the good of many for the welfare the
all. Buddhas by the hundred are
necessary with eternal love and
pity.”

Sister Nivedita also said:

“The Selfless Man is the Thunder-
bolt.”

SHRI B, V. NAIK: Sir, the Minister
has not mentioned a word abcut the
unemployment in the country. Ever
the report says

MR. CHAIRMAN: You quoted Mar-
xist. He has quoted Swami Viveka-
nanda. Now what more do you wani?

SHRI B. V. NAIK: No quotalions
any more,

SHRI 8. M. BANERJEE: Sir, in

thig regard, 1 only want to quote one
thing, that js, from the cut motion:

“Pailure in respeciing the bllate-
ral bonus agreement, reached by the
management and employees of the

LIC (g6).”

1 am quoting this from the list of De-
mands for Grants. Now, since the
Minister of State incharge of the De-
partment of Revenue &nd Banking,
8bri Pranab Kumar Mukherjee, has
assured this House that he will have
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some sort of negotiations with the
Members of the Parliament and the
employees, now all the Members are
present here, I would like to know
whether the Labour Minister will con-
vey our feelings to the Hon’ble Minis-
fer of Finance 80 that negotiation
could start immediately,

SHR! RAGHUNATHA REDDY: As
you are fully aware, this is a matter
of policy concerning the Finance Mi-
nistry and you will kindly not expect
me to answer this.

MR. CHAIRMAN: He only wants
you to convey the feelings.

SHRT RAGHUNATHA REDDY: I
will take the extracts of the proceed-
ings and forward the same to the
Finance Miistry.

MR, CHAIRMAN: There are cut
motions moveq by Sarvashri Bhogen-
dra Jha, Muruganantham, Ramavtar
Shastri, Chandrappan and Dinen Bhat-

-CHAITRA 25, 1898 (SARA)

Min. of Labour 342
HON. MEMBERS: Yes.

MR. CHAIRMAN:
all the cut motions.

1 shall now put

All the cut motions were put and
nagatived.

MR. CHAIRMAN: The quegfion is:

“That the respective sums nof ex-
ceeding the amountg on Revenu Ac-
count and Capital Account shown
in the fourth column of the Order
Paper be granted {o the President to
complete the sums necessary to de-
fray the charges that will come in
course of payment during the year
ending the 31s{ day of March, 1977,
in respect of the heads of demands
entered in the second colump thereof
against Demands Nos, 67 and 68 re-
lating to Muinistry of Labour.”

The motion was adopted.

L _ad
[The Demands for Grants, 1976-77 in
respect of the Ministry of Labour

techaryya. Shall I put them ulto- which were voted by the Lok Sabha,
gether? are shown below—Ed.]
- W e
No. of Demand Name of D:mand Amount of Demand Amount of De
for Grant on sccount mand for Grant
voted by the Hous~ voted by the
on 23-3-1976 House
-
Revenue Capatal Revenue Capital
Rs. Rs. Rs. Rs.
67. Ministry of Lobour 12,00,000 —_ 60,005,000 -
“.III
68. Labour & Employment 7,33,46,000 1,65,000  36,67,31,000 823,000




